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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT,

PROOEEDINGS OF THE COVNOIL OF THE GOVERENOR GENERAL OF INDIA,
ABSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVIBIONS OF THE INDIAN COUNQILS AOQTS, 1861, TO
1809 (34 & 26 VIOT, o. 67, 65 & 68 VIOT., o. 14, AND @ EDW. VII, o. 4).

The Council met at Government House, Calcutta, on Wednesday, the 8th
March 1611, .

PRESENT:
The Hon’ble Mx. J. L. JENKINS, 0.8.1., Vice-President, presiding,
and 56 Members, of whom 50 were Additional Members.

SUBSIDY FOR VERNACULAR NEWSPAPERS.

The Hon'ble BABU BRUPENDRANATE Basv: “Bir, with your leave I
shall place before the Council the resolution® which standsin my name.
There 1s a slight error in the wording of my resolution : the amount, Rs. 65,000,
meutioned there should he Rs. 62,500, and I would ask your leave to rectify
that mistake in the resolution which I propose to place before the Council.

. *“My object in p]a.cin§ this resolution before the Council is, I must at
once frankly admit, to call early ond prominent attention to this subject. For
some time past we have had ramours that the Governmeut of Bengal conteimn-
plated making a large subsidy to a Vernacular newspaper to be started in our
province. That rumour found a place in the leading Anglo-Indian journals
and 'only lately has been confirmed by an announcement made in the Local
‘Council that it is going to place Rs. 62,600 annually at the disposal of a private
gentleman to start n Vernaoular uewspaper. Ouec would have thought that
the proper course {that I should have adopted was to have moved a resolution
in tE; E)cal Council. Buf, Sir, thern are rumonrs niroady that other Local
‘Governments, notably the Goverament of Eastern Bengal and Assam, are
.tryin'g to follow suit, and that what Bongal has now adopted as its policy may
soon be adopted by other Local Governments.  As you know, Bir, the example
of evil is very contasious; it spreads much more rapidly than a good preccdent
does. Tt is speoially contagious when evil is hatehed in the darkness of
bureaucracies where light can hardly penotrate, and whon it doés enter it only
-serves to make. the darkness moro visible. Therefore, I have thought it my
duty to bring to the notico of this Conncil and of the country this latest act

. * That the speoial grant to the Government of Bengal be reduced by the sem of Ns. 85,000, the nmount
‘which the Government of Bengul Laa prumlsd s subsidy towards a Vernncular paper to be started in Bengal.
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of the Government of Bengal. The difficully that we feel is that, like many
other measures of Glovernment, it is one of those measures which the Gov-
crament has already undertaken, end public eriticistn becomes unavailing at
this particular stage. Nevertheless, whatover -may be the encrifices, whatever
may bo the difliculties, in retracing a wrong step, I conceive it our duty as
public men to offer such criticism as we think fit upon measures of Government
in tl:e hope that, if the step has been erroncous, it may yot be retraced.

“In speakiug of this measure I wish to speak with tho utmost respect for
the Govornment of my own province. 8ir, Bengal, if I may say so without
impertinence, has after many years had a Licutenant-Governor whom she
knows and who knows hor pcople. Somehow or other there is a feeling in
Bengal that we Bengalis have got but few friends in high Elabes. That feelin
may be right - I do Eope and trust that feeling is wrong ; but we have labour
under that fecling for some time past. The present feeling in Bengal, however,
is that, in any event, in the Government of Bengal at least we have got some
good friends and true of the Bengali people, and amongst those good friends we
Lave always recognised Bir Edward Baker to be one. And, therefore, I must
. frankly say that it grieves me not a little that I should haye felt it my duty in

this Council to ask its opinion and to express its disapprobation of o measure
which the Government of Bengal, I am ag'aid, has thoughtlessly taken. I shall
not say a word in this'controversy which will have the remotost effect of turn-
ing away from us the sympathies of my own Government. I beliove that the
Government of Bengal in taking this step has fallen into an error. The best
of us are liable to err, members of the Oivil Service not excepted. It is incon-
ceivable that we should seck tp bind a structure with ropes of sand or to build
up publio - opinion with the slimy mortarof a subsidized Press. But, notwith-
standing the apparent impossibility of such a task, itis now sought to bo
attemptod. I am sure that the Government of Bengal feels .that it hag got
very few friends in the {Verndcular Press of the province. Iam sure that it
feels that there is an un@@r-énitent of bitterness, if not of hostility, in that Press,
and T believe that it isi prompted by & sintero and genuine desiro to start a
paper which-will give to thé people the views of Government apd which: will
oxplain in its: own ' ivay. measures and acts of Government which will serve to
dissipate and remove prejudices against, and misapprehensions of, its acts and
monsures and which will therefore _cl&,to destroy tEe evil and baneful influence
of a hostile Press.  This, I believe, is the object with which the Government
has come foj'wsrgi'. w'qﬁ in its ;1Ip;eao;it bankrupt state, to make a'largé and
substantial grant of Rs.'62,600 a year for threo years. : '
~ “T readily and frankly concede that the Government of Bengal are actuated
by a sincere desire for the public good in starting and promotin'g‘ﬁis paper; but
t]{o question arises—-the great and 1mportant question—that, assuming and admit-
ting the dond fides of Government and giving to it full credit for a sincero dosire
only to promote good and not to foster evil, what will be the effect of this step ?
That is what we as practical men are concorned to see. Bir, people will wonder
that the Government of .a great province like Bengal—for I submit wo are still
§rea._t though divided, I submit we are still greet though, as my Hon'ble friend
fr. Sinha says, my proyince is misnamed Bengal—should ‘act in this way and
what will be thoe effect of this stop. That is ‘the principal question for considér-
ation. 'Will the peoplo read this paper? Tho Govornment will subseribo for
256,000 copies ; we will assume that the Government will find means for the
distribution of these 25,000 -copies. -But I ask you, Kir, who will read the
columns of-this journal loaded with silver to a particular leaning ? Wil it be
the honest oxponent of ‘publio opinion or will it be only the paid hack of a great
and {owerful Government ? . Naturally people wonder and ask, is the Govern-
mont so blind. is their vision so oblique, to a rosult so obvious ?  But is there.
after all much to wonder at ? - For I may say wilhout any disrespect that the
Members of tho Government—I speak ‘in the presence of puissant Members of
that body—Ilive in un artificial atmosphere frem where currents of outer life are
sedulously kept away by the im{:énetmhla panes of official infallibility, They
do net meve, as we move, in the busy haunts of men where thoughts convorge
from diverse ways and inove in eddies carrying with them the hopes and



SUBSIDY FOR FERNACULAR NEIWSPADPERS. 333
[6rm Marcu 1011.] [Babu Bhupendranath Basu.]

aspirations lying scattered in the by-paths of human life. They are not affectod
by public opinion in the same way as men who live a public life and who have
moans of gauging the strougth of that opinion. Thoy cortainly have reports,
they have statistics, they have figures, thcy have papers in abundance bound
with red tapo, somotimes with little dangor signals attached to them. But you
may, Bir, as well attempt to construct a living human being out of the skeleton
in the Professor’s laboratory as you may coustruct a livi;:}; human society
moving with the ebb and flow of those forces which we call life, out of figures,
out of papers, out of red tape and outof little flags. And'the result is often-
times, as In this cnse, o complete and absolute divorce—1 will not sny from
common senso, but I will say from reality—from public opinion in matters of
great publio interest

“The paper will no doubt appear; the Goverument will find means to
distributo 23,000 copies broadcast ; but I ask again, what good will it do ? It is
not to Le forgotten, I believe oven the Members of Government know it, that
people read the Vernacular newspapors not only for the news they contain ;
there are many other things in tho Vernacular nowspapers closely touching the
lifo of the poople, and the large mass of our countrymen naturally seek to know
what the more enlightened amongst them have got to say on matters social,
matters economical, matters political; these are the things for which the’
‘Vernacular papers are largely read. ‘Jhe Government paper will no doubt put
forward on a Eovernment moasure the Government nspoct of the question.
Sometimes probably, I may ask you, 8ir, how often will that viow be accepted ?
For there will always be a suspicion, well founded in this case, becauso there
is money behind 1it, that this opinion is not honest, that this opiniou is not
independent, that this opinion is not frank, and that this opinion 1s paid for.

“On the other hand, there will be a watchful, a jealous, a critical and
independent Vernacular Press which will come forward with lightning rapidity
upon the nouncements of this @Qovernment-subsidized paper, seek to
tear it to pieces, and there before the innocent rustic will be the expression
of what hLe will conceive to be the independent opinion of this country.
The result will be that in the village pafshalas, in thore humble places of
amusement in our villages where people collect of an afterncon to spend
their time and talk about diverse subjects, including, I am afraid, sometimes
village scandal, the politics and the policy of the rival set of papers will be
an active subject of conversation ; ang Iam quite sure that you will admit
that much good will not result from this disoussion. I am quite sure that in
these disoussions people will be apt to place greater reliance upon the indepen-
dent organs of pu]i)lio opinion, and I am quite sure that the evil thus produced
will be much greater than the evil sought to be put down. I am drawing no
fanciful picture, for in this case I havo the misfortune to bo able to appeal

experience, even to the experience of officials. Some years ago, under official
advice, I will not say official pressure, the Oniversities of India adopted —credit
i8 due to the Tniversity of Madras which resisted that pressure —a book which I
believe erou all know—Lece Warner's Citizens of India. That book was
intended to teach loyalfy to tho rising generations of our young men. There was-
a note of warning in many local Senates that it would havo a directly contrary
offect, that Lee-Warner’s conclusions were not accopted by the majority of
our countrymen, and that when these conclusions were placed hefore immature
youths they were sure to be controverled by other people, and young mon
would accept with a great deal of hesitation, if not suspicion, conclusions and
facts which were placed before them by tho Universities through official
pressure. The result was amply justified, and, I helieve, after five ycars’ time,
the Government and the Universities, after pouring in, I belicve, a huge sum
of money into the pockets <f the author, for which I do not grieve, dropped
this book, if I am permitted to use a homely oxpression, like a hot potato.
I amm afraid my friend to my right, the representative of the Government of
Bengal in this Council, will find that before three years are over ho will have
to drop this experiment, for it will be an experiment fraught with greater
danger to the experimenter than explosive substances on a chemist’s crucible.
1 will not delain the Council by spoaking at greater length. The subject
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seems to me to be so simple, to beso plain, that I hardly think it is much .
use putting arguments Lofore this Council which are almost self-evident.
I say, thoreforo, that this papor will do no good, that probably it will not
be read, that most likely it will be hoyeolted, and that it will not serve the
needs for which it is sought to be brought into existence. It will not even
in many cases he able to explain Government’s motives on any particular act
or moasure, for Govornment motives aro oftentimes matters of State which
canuot be divulgzed. It will not Dbe ablo even to take tho public into its con-
fidence in advance, for unhappily the Government of my country has the happy
knack of developing o scheme from which it knows it will not roceds and
launching it forth upon the public and inviting eriticism upon it which it
Eknows will be unavailable. All this it will not achieve, but it will do a great
deal of harini; it will orente an atmosphere of controversy which will be
surcharged with elements of hostility and bittorness. Isit desirnble that it
should be so? I appeal to my colleagues in this Council to discountenance this
subsidy, and I appeal to them with all confidence. I appenl to the English
Members present here to bear in mind the great traditious of their country—
traditions which will not suffer for a day any Government to enter intoa
bargain with the Press of the!country. I'will appeal to my own countrymen
to see that now dangors are! not added to newspapers whose life is alrendy
under a great menace ; and. I'appeal to you in confidence that you will help to,
persuade the Government of ‘Bengnl to undo, to rectify, the great error into
which it has fallen, and in doing so you will uphold the fair fame of your own
Government in the eyes of an; Oriontal nation ; for, mind you, 8ir, it will be on
the tongue of everybody that the Government is seeking, after it has passed
an Act, to check the liberty of the Press; it is seeking, by means which will
nevor be looked upon as fair, to win over the smnll remnants of that Press
which ave still left to guide public opinion and to offer criticisms upon QGovern-
ment measures. For this and: other reasons, weighty in themselves, I ask you,
Bir, I ask my -colleagues in this Oouncil, to support me in this resolution,
whioh is that: the grant: of 7 lakhs and odd, which my Hon'ble friend the
Finance Membor has Fl;otidedifon the: impoounious Government bf Bahdfal. mAy’
not be frittered away fof an object :unworthy in itself, and which will not be
achieved by the means that it:has adopted.” .

The Hon'ble Mr. DapaBHOY ¢ *Bir, when I came to this Council this
morning, I had no intention whatsoever of sg:a.king on this motion ; but after
having heard my friend' the Hon'ble: Babn Bhupendranath Basu, I think I
would be shirking my duty--my conscientious duty—if I on this occasion did
not ‘oppose him and ‘point out :various important matters which absolutely
make 1t neoessary that this subsidy should be givon. I mustat the outsst make
my position ahsolutely olear. fr am one of those people who regard any
subsidy given to papers with a great deal of disfavour. Iam’ entirely againsty
the principle -of guch a thing, and I would, under ordinary circumstances,
have strongly opposed :such a proposal. But I feel that circumstances in
this country have happened which enlist my sympathies the other way. I
feel that the action and conduct of Government on various occasions have been
misinterpreted, and a great deal of misunderstanding has been deliborately
created gy a seot-jnu of the Vernacular Press. Many of us will remember
what Sir Herbert 'Risley said when he introduced the Press Bill in this
Council : how Government had beon accused by certain scetions of the
Vernacular Press of many misdeeds, and that even natural visitations, such as
the plague, were attributed to them. Government was charged with L{»oiscmina,-- :
wells ; famines Were attributed to the Government’s action; and a great
deal of misundcrstsgnding was, and has been, caused by some of theso papers .
by misinterpretin% matters.. Weo' are nlso awave, and every Member of this
Council ‘who had the opportunity of reading certain sections of the Vernacular
Press must have come to the conolusion, that somo of these people have uscd
the Vernacular Press as their organ for misrepresenting factsand matters’; and
I do not sce any renson why the case of Government rhould not be properly
brought to the nttention of the people, and why, wherever mistepresentation
of tho Government policy or any particuar Government action has been



SUBSIDY IFOR VERNACULAUR NEISPAPERS. 335
[8rn Marom 1011.]) [ Dadabloy ; Sirdar Partab Singh ; Gokhale.)

ublished in such papers, n[mb]in:; opinion should not bo corrected and brought
into line. I have heard with great intercst the very intercsting speech of
the Hon'ble Babu Blu?undmnath Basu; but if he rﬁud substantiated his
sEecch by giving any formidable and substantinl reasons why this action
should not be taken, I should have warmly supported him. I waitwl
throughout his apeech to find any such roasons; but I have heen disappointed.
_ Perhaps my friond is not awaro that after all this is not & now exporiment. In
a country like India, such a thing, in my opinion, is very necessary. It has
been triod in all European countries. In Eugland the differcnt authoritics have
their own organs ; if one Party states one thing which has been misintorpreted,
there is the opposite Party's organ to contradict and coutrovert those allegations.
In India we Ea.va not anything of this sort, and I do not ree why a Vernacular
paper should not be subsidized for the purpose of oxplaining the policy of the
Administration where such policy has boon deliberately distorted by solfish and
interosted organs. It is for this reason that I wish to oppose the resolution,
and I shall give my support to the proposal put in the IBudgct; ond I think
erery non-official Indian Member will carefully and impartinily consider this
matter and see what amount of injury is being done to t[{e country by a certain
section of tho irresponsible Vernaculur Pross, and I do hope that tho Council
;;'Iill I;an ,thia occasion holdly oppose the proposilion of the Hon'ble
r. Basuw.”

The Hon’ble Birpar Parran SiNem: *“Mr. President, as ihe
Hon’ble Mr. Basu said just mow, the ovil of having a subsidized newspaper
has not yot reached my province, so perhaps it might be said that I nm a little
bit beforehand in expressing my own opinion on this question. To my mind
there is no doubt about this, that the dogmn of sedition which has becn
lérenohed in India has mostly been done through the Press, and novw, if the

overnment wants to utilise the Press to remove misapprehension, to remove
any doubts that may have been formed in the mindlzlzf people, I call it only
fair play. Why are they objecting to it now P After all for a long time those
who are against Government, they have had in the Press what they wanted ;
and so I think it is only right that Government should have their say mnow.
In fact, when people hear Loth sides of the question, it will hbe much easier for
them to decide which is right and which is wrong. I firmly belicve, Bir, that
if ever since the party agninst Government was rtarted in our country Govern-
ment had taken some steps to sny what they have on their side of the question,
a good deal of the prescnt troublo would not have existed. With these words,
Bir, I oppose the Hon'ble Mr. Basu’s resolution.”

The Hon'ble MRr. GorHaALE: *“Bir, I wishto ray a fow words in
support of the resolution which my Hon'ble friend Ballu Bhupendranath
Basu has placed before the Counecil. I wish to support this resolution first

. because there is a report abroad that other Govornments, besides the Govern-
ment of Bengal, intend to follow suit, and soccondly, because, though this
matter concerns, in the first instance, Bongal alone, still there is a lar
principle involved in this quostion, and I think it is as well that that principle
should be discussed from all porints of view. But, Bir, before I say what I have
to say on this subject, I wou})d like to provent, if possible, an injustice boinﬁ
done to the gentleman who has come forward at the instance of the Benga
Government to undertake this work. I refer to my friend Rai Narendra
Nath Sen Bahadur. I am anxious that no wrong impression should go forth
fromn this Council Chamber about the intentions or motives of the Rai Bahadur,
or about the terms on which he has accopted this work from the Goverament.

lai Narendra Nath Sen Bahadur is one of the veteran journalists and public men
of this country, and many of us, including, I am sure, my friond Mr. Basa, havo
held him in tho highest respect for all tho time that we iuwu Leen in public life.
And T feel bound to say this for Rai Bahadur Narendea Nath Sen, that among
the public men of the country he is sécopd to none in straightforwardncss,
in courage, and in strongth of conviction; and it must also bo recognized
that he has lahoured long and incessantly for the welfare of the country. 1
am quite sure, therefore, that the description of a ¢ puid hack * is the very last
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that can ever be applied to Rai Bahadur Narendra Nath Son. At the same
time I must say that the Rai Bahadur has undertaken a task which js beyond
the power of any human heing. If the Government are anxious that mis-
representations of their acts and intentions, which, from time to timo, appear
in the-Vernacular Press, should be corrected promptly—a desire which 1 can’
understand and with which I largely sympathise—whatover other course
might be effective, this certainly is not an ecffective course. Tar better that
the Qovernment should have an organ of its own, an open Biate organ con--
ducted out of Btate funds and issued as a Btate publication. Or there are other
possible ways, to one of which I will presently refer. But tho course actually’
adopted by the Bengnl Government is about the worst that could have: been
adopted, and I am quite sure that it will be found to be absolutely ineffective
in practice. - However high niay be the character or the motives of a man
who comes forward to coiidict a subsidized paper, there can be no question
about the fact that so far a8 the bulk of the readers, i.e., of the public, is-
concerned, there will always be an impression that the opinion expressed in-

ﬂdz;nt opinion. And in the present cnse, for one
man who knows Rai Narendra Nath Sen Bahadur personally, 99 will only judge
him from appearunces. Wkhen it is known that the paperidepends for its
existence u{:on a large subsidy from the Government, no further_g:-oof will’
be required by most people to disoredit the paper and, along with the paper
all that appears in it. '

. 1 .
N .

“I have eaid, Sir, that I can quite understand. the desire of the Govern-:
ment that they should have a few friends at least in the ranks of the
Vernaoular Press—papers that will give them fair play, papers that will assume
tbe best, .till the worst is proved. I quite recognise that situations sometimes.
arise when this desire may bo .strongly felt by the Government. But I am-
firmly convinced that the only way jn whioch a real remedy can.be found for,
such a state of things ig by wdrking for'a general improvement in the situation,
of the country. : Some, of the.remedies posez from time to time, may go,
some way. =A’State paper, fr .instang %rgch o, paper. wquld haye certain,
advantages over ia m_ﬂ:isiﬂiged;" pa‘i)gl; ¢ohducted by a private individual., Asmy.
Hon'ble fricnd Babu jBhupéndrarath’ Basu has pointed out, how are the
gginions of a subsidised ‘paper to b¢ rogarded P Nobody will think that.

e opinions there have Ee weight “which would be attached to a pro-.
nouncement from'! Goyvernment; for it will alwaysbe doubted if the editor.
of such a paper would be really. takén by the Government into its confidence..
Then there :will' be views ' about ‘sdcial questions and religious ; questions,.
about which Government is bound to observe an attitude of neutrality. Even.
in ‘political matters, the paper will not represent the views of Government,
Rai Narendra Nath Sen Bahadur, for instance, is not the man who will conceal.
his} views ‘whére he feels strongly. Are the Government p:_'eﬂared to acoept
the responsibility for the views which he expresses? 1If not, why should t.]I;a‘
Goyernment " come forward and spend Rs. 62,000 in suprorting a paper the
sooial and religious,views of which it cannot accept and IEh_e" gliti.cal views
of 'which' it “may {not be {»mparéd to accept ? AsT have alrendlj)'oobiserved, far
better that the'Government should issue a State publication of its own. Then'
it will at least avoid all religious and social questions; it will also avoid
ordinary politioal controversics. Whenever it notices misrepresentations about
its intentions in tho Press, it will correct theso misrcpresentations and the
public will know authoritatively what the Government have to say.

- * But, 8ir, there is another - way, which perhaps would be better than a-

' .divect State -organ. The Govornmont J;’l:‘fht-, without directly coming into

the field, get some of its more pronoun friends or champions to under-
take the work. There is, I understand, a body: hers, called the ¢ Imperial
League,” of which, my friend, the Maharaja of Burdwan, is a distinguished-
member. The other day, when this body waited in deputation on the Viceroy,
His Excellénsy made a suggestion thas the members should not confine them- *
selves merely ' to proseuting addressos to departing and inecoming Viceroys.
And T am quite sure that the members themselves take the same view of
their responsibilities. And they would, no doubt, be glad to come to the
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support of Government, especinlly when a serious question like this has to bo
solved. Many of the members of the League arc vory wealthy men, and, if-
a suggcstion were made to them, it is moro than probable that they would
come forward to start an organ of their own—an organ that would actively
combat the views that are circulated in a soction of the Vernncular Preoss.
The paper will, of course, ropresent the views of certain wealthy gontlomen
in the country only, but they will be men who have a stake in the country,
as we are oftcn rominded, and their view would be free from all those
objections which may be urged against a subsidised paper, since thero
will be no Government moncy behind it. I thisk in many respeots this
would be a far more offoctive course to take than either a directly subai-
dised paper or even a Btate organ. But, when all this is said, I really do not
believe that any of theso courses will really achieve anything very much.
The attitude of the Vernacular Pross, dep{omhla a8 it may at times be,
depends largely on ‘a number of circumstances. For ono thing the normal
relations between the English and the Indians in the country determine it;
and the specinl questions which for the moment may happen to agitate the
public mind also largely influence it. And then there are the writings in
the columns of the Anglo-Indian Press. What happens very often is that
writers in the Vernacular Press take up the artioles or attacks in the Anglo-
Indian papers and reply to them. The officials, who read these replies, apply
them to themselves, bocauso the writers in the Vernacular Press often express
themselves generally against Kuropeans as such, taking the Anglo-Indian
Press to represent European viows. And the real remedy for this state of
things is neither a subsidised paper, nor a B8tate paper, nor even a privato
organ, specially started by influential men, but & sustained and statesmanlike
effort on both sides to bring about a general improvement in the relations
between Englishmon and Indians in India. But wEntevar mn.{mba thought
of this view, there is no question that the Bengal Government have made a
reat’ mistdake, and I earnestly hope that a similar mistake will not be made
other Governments. Bengal has been fortunate in getting Rai Bahadur
arendra Nath Sen to undertake the work. Those who know him will not
need to be told that he will not express any opinion which he does not himself
hold. But other Governments may not be equally fortunate. They may
choose individudls for the task who have not the same Prastigu and the same
.qualifications as Mr. Ben possesses, and the result then may be most

mischievous.”

The Hon'ble MARARATADHIRAJA BAHADUR oF BurDpwaN: * Mr. Presi-
dent, I must frankly admit that I am on the whole in a dilemma by the resolu-
tion that iny Hon’ble friend Habu Bhupendranath Basu has put forward in
Qouncil to-day, betaunse I fully eympat}lise with the views oxpressed by Babu
Bhupendranath Basu that sucﬁ a I}mper will probably meet with hostifrit and
criticism from the enlightened in the province. On the other hand, I feel that
past experiences have shown that the Government are often in a very false
position when certain unfounded motives are ascribed to their actions—inotives
whiolthz_wo been so well mentioned by my Hon’'ble friend Mr. Dadabhoy. DBut
while” I think that Mr. Basu's resolution should receive the most careful
attention of the Government, I fully support Mr. Gokhale's views regarding &
State organ ; not that even such a State organ would be popular, but it wounld
not put into a false position men like Rai Babadur Narendra Nath Sen, who is
universally respected and who will be undoubtedly, when this newspaper is

ublished, under a cloud among certain soctions of the community who have
E.itherto valued his public spiritedness, and who will in future think that in his
future actions he may or may not he guided by the dictation of Government.
The reason that I wish o bring these matters to the notice of the Government
js that I know full well that thc Bengal Government is now bound to support
this paper and that it has, T believe, entered into a contract or is about-to do so
with Rai Bahadur Narendra Nath Sen regnvding thia Susil Samachar of
his. But I think, 8ir, that this experiment, if it is to be tricd, should be tried
only for a year and not for three years. Then again, regarding having o State
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organ, I think this matter should also be most carefully considered by the
Governinent, so that, if it be possible to start a State organ, then let the
Statc organ be started and newspapers not subsidised.

" My friend Mr. Gokhale has mentioned abiout the Imperinl Loague. I am
afraid the Viceroy’s frank advice to the members of the T.eagne has beon mnch.
misunderstood, hecause those mombers of the League who really wish the League
to be n suceess have much appreciated those woighty remarks of His Excellency.
Others have thought it has received a reprimand not to simply presont addresses
to incoming and outgoing Viceroys. Tﬂ,o Imperial League cou]IJd not freely, in
its addvess to the Viceroy, say'the actunl work it is doing, because the work of the
League is all confidential, and it is certainly not o subsidised assooiation or any-
thing of the kind. The reason that tho Imperinl League has not started an
organ as yet, though it cont.emgla.tas, I believe, to start one, is that it will only
start an organ which will be able to give on tho one haud the views of Govern-
ment as they ought to be given and on the other hand the views of the lwople
as well, It is for these reasops that the Imperinl League would not considor of
starting an organ undoer the auspices of the Government al.ne.”

The Hon'ble Mr. CurrNavis: “Bir, it looks as if this resolution wanted
to find fault with the. Bengal;Government, and I oppose it on the ground that.
it is not the function of this Council to. do that. ?t the Boengal Govirnment
think that there should be such a paper, it is no duty of ours to check them.
They know the circumstancel of their province Dhetter, and we mu:t leave
them to their own discretion and not checkmuate them by disallowing tho grant
made to that province for general purposes These are my grounds for oppos-
ing this resolution. In my opinion the Bengal Council will be the proper
place for such a discussion.”

' Co . 3
. The Hon'ble M=’ GraHAM:. “In associating self with what my
Hon'ble friend Mr. Da bh:;? has said pn this resoluhonniyqnly want to say &
few words as I should fdt’liks td' givé miy vote in silence. I feel that, for years
the Government has béen' yp'kjﬁ_g at of great disadvantage with®the Vernacular

Press. It is so easy to misin liiiref and in little ways to put & misconstruction
on Government actions in-the Press,s and then Government has been in the

osition of a man unarmed, in no way able to refute or to corrcct the wrong
impressions that have been made. I think it is only fair, as Mr. Dadabhoy has
suid, that they shonld have some chance of putting matters straight and being

able to put forward before the people what their real intentions are.”

The Hon'ble' Mn. Mangm': * Bir, there is one view of the matter
that appears to e ,to have. been overlooked by some of the previous
speakers. As a retired, perhaps I should say asa *reformed,’ journalist,
I of course agree with all the abstractiops that have proceeded from the Mover,
of this resolution, My 'difficulty on this, as on more than one former,
ocoasion, has been to apply those abstractions to some of the realities that
wo have to face in this country. Now,in this Council we havo heard a
great deal said sbout'the :graye need of primary education in this contry.
In my humble opinion there is no sphere in which {)rimary instruction is so
much nceded as in the relatious of the governed to the governors. When
education was stavted in this province more than fifty years ngo, Dr. Duff
and some of his colleagues urged the theory that filtration would securo all
that the Government wanted, and that if education were once sot on o proper
footing, it would gradually reach 'down to all the masses and touch every
village in the country., I have :no doubt that Dr. Duff and his colleagues
acted with the best of motives; (but a greater delusion could harxdly have been,
entertained in those days, How far has any appropriatc understanding of
the Govanment filtered down to the masses to-day, and whose business was
it to make right views filter. down.? On a formor occasion, 8ir, I expressed
the opinion, and I repeat it now, that tho evolution of any country ought to
woceed ‘on moral lines, before venturing on  political lines. Whose
!lut;.' was it to help uplifting the ignorant masses ? The burden of it lay
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upon these who had received any light at ell from abroad or {from
anywhere else. I sayit, 8ir, without any desire of creating ill-feoling,
but I do feel very strongly that instend of doing more for the mornl
elevation of the inasses while harping on political reforms and one thing
or another, the better educated classes have neglected one of their principal
duties and failed to rcalise one of the great hopes based upon their e&ucation,
when cducation was granted to this country. Now, Bir, the Government
comes forward after o great deal of mischief has beon done and tries to rectify
this mischief by getting its views and fnots, that havo been misrepresontod by
the Vernaoular Press, laid before the country. It has been snid that, if an
official organ can bLe started, it would perhaps do the work in some sort of
faghion, But all the remarks that my Hon'blo fricnd the Mover has made
against a Government grant would apply to such an organ tho moment it was
realised as an official organ. It would Lo called vounal, and all the other
adjectives that havo been amol)loyed this morning would be appliad to it, and
perhaps rightly ; whereas in choosing a man who is highly respected by everybody
who knows him—TI have olaimed his friendship for five and twonty yeavs and
know he is highly honoured everywhore—in claiming a man of that sort, Gov-
ernment clnims one of the best results of enlightenment in this country and says
to the people of this conntry : “Weo have chosen a man whom you can trust
implioitly because of his character and past conduct, and it is through this
channel that we want to have true views of things rcaching down to his
countrymen.’ Is there any stronger moral position that a foreign Government
would toke in any country ? I do not know whether my Hon’ble friend
Mr. Gokhale, in saying that other Governoments would be less f':rrtunato than the
Government of Bengal, means that they would be guided by worse motives, or
that similar results to that whioh have buen proﬁucad in Bengal have not yet
been produced in other quarters.”

“The Hon'ble M. GoxBaLE: “No; what I said is that they may not
succeed in inducing men of that stamp to take up the work.”

“The Hon’ble Me. Mapge: Iam ﬁlad to bhave this explanation : it
removes a little weight from my mind. I do hopoe that all .over the country-
there are mon of moral earnestness, men who aro touched with the sufferings
of the poor, who want to relieve them by overy means in their power. And why
should not other Governments follow the example of the Government of
Bengal # It has been said of the Government of Bengal that it was very tardy
in the days that have gone. I do not say so, Bir; but leaving alone the past, if,
as I venture to think, the Government of Bengal have done perfectly right in
coming forward to-day, and if it should have mado any mistake in not baving
come forward a little earlier, I think all other Governments throughout this
country would be very wise if they avoided any mistake that the Government
of Bengal may be supposed to have committed.”

The Hon'ble M. SrLacke: ‘Sir, those who are conversant with the
mufassal of the %mvinoe to which I belong will know Low common it is for
villagers to assemble in the evening to hear tho local postmaster or the local
schoolmaster read out to them the contents of one or other of the various
Vernacular publications issued in this province. Now, I would ask the ¥lon’ble
Members to consider how often in those publications is any good motive
ever assigned to Government or any praise given to Govermment for the goud
results which have happened from their measurcs ? What one does find, and
find in abundance, are distorted represontations of what may result from the
actions of Government—misrepresentations of the Government's intentions and
suppressions of the truth. Now, so I understaud, the Hon'ble Mover of this
resolution is willing to admit the existenco of all these cvils, but is unwilling
that any steps should be taken by Qovernment to counteract them. There I
wholly and entirel{ differ from him, because I consider that it is cssential that
something should be done on behalf of those ignorait masses to furnish them
with an antidote tfo the poison which hns for so many ycars been steadily
instilled into their minds and which is still being instilled.” :

vIiao
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The Hon’ble Mr. MupHOLEAR:; “Sir, when I came in this room
this morning I had no intention of saying anything on this subjeot ; but after
what has been said by my friends from the Central Provinces I deem it my-
duty to give expression to my opinion, which is not in acoordance with theirs.
Bir, I think it is very necessary on the part of those who believe that their work
lies in co-operating with Government in preventing the misunderstandings and
misrepresentations of the acts or the motives of Government to take care that
nothing is done which would defeat the purpose which allof us loyal citizens
of the empire have at heart. I frankly admit that there aro journals—and
their number unfortunately at present is considerably large— which write in a
si)irit, which is most deplorable and reprehensible. It is very necessary that
those kinds of writing should be discountenanced and every effort should be
made to administer an antidote to the poison which is being spread from day
to day. Last year, when I had to accord my humble support to the Press
Bill, I had to frankly admit that the number of those journals was unfortu-
nately large. For what I said in this room I was taken severely to task by
several of those journals. What I would ask, Bir, this Council to consider is
this: Is the method of subsidising a paper the best method of counteracting
that poison ? There is, 43 my;friend the Ion’bhle Mr. Gokhale has said, the
direot method, which is the method which I rocommend Government should
adopt. It is to have an organ!establiched by Government for refuting misro-
presentations wherever they are made. That is the direct method. There is
no concealment of the real objéct in it. It has the merit of being frank, open
and straightforward. And I believe it will have far more effeot and it will
carry greater conviction than the writings of mon who would be called paid
hacks. My friend, Koi Bahadur Narendra Nath Ben, is one whose friendship
I bave had the honour to. enjoy for 28 years, and his paper, the Indian
Mirror, is one of those which I read regularly, and which has often, I know,
helped to put forward the view. of Government and the view of all sane. peoplo
throughout the country. 1 I amtﬁmi_d that immediately it is known thdt hisnew

per is a subsidised papgr the ¥alue which is attached to his opinions will greatly
iminish, and Goveriment | would be losing . Bup; :which ;his age,
his experience; his knbwledgb =and his indopendence giyé to them. It
: provinces also, Let us take, for instanéo, thé Indian
Patriot of Madras.. That isa gn_iper which is sturdy in its independénce, and:
at the same time takes & very sober and dispassionate and loyal view of opinion.
If my friend, Diwan Bahadur Korunakar Menon, became a subgidised journalist,.
the influence which! he wields over the Madras Presidency will ‘be gone. Let:
us, again, take the' cale ‘of “wlat I would call the English section of tho
Gujerati. The Vernacular section of the Gujerqti is at present held' in
distrust, but not so the English section, which, as our Predldent probably knows,
is conduoted by a géntlarhan of very sober views, Immediately that gentleman
is employed as & Government- agent, his linfluonce would cease. As I' have
said, 1t is very necessary to administer an antidote to the poisori which is being
spread. "That work would have to be done by two agencies: the first wonld be
e direct agency of; Govérnment, and the second would be the' agency,Gf those
true ndherents of Gdvernment. who value the moral life of the country, and'
recognise the support.whioh is due'from' them to the Government. It is our
duty to havo newspapers ! which, while they are independent,: while they are
fearless, will 4t the same time také care to do nway with the mischief which is.
" being done by the thoughtless, the ignorant or the perverse. That is the work:
to be done, and I believe it is only in those two ways that the antidote can be
effootively adniipis}?f_ed._in‘thia country.”

. ¥ (S i:‘-

The Hon'ble M. MAzHARUL HAQUE : * My excuse, 8ir, for rising to take
part in this debate is that the resolution of my Hon’ble friend, Babu Bhupendra-
nath Basu, concerns my own province, and I think I will be failing in'my dut
if I did not give my: honest opinion as regards the prineiples involfccf in it.

. Bir,  the evil’. that ‘a section. of -the.- Vernacular Press is doing, a great deal of
mischief, is recognized by all thinking men, and thero is no doubt: that it is the'
duty, the bounden ‘duty, of Government io counternct this mischief. I am
myself o constant reader of the Vernacular papers, but they are all in Urdu and-
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I bavo not come across any sedition in those ﬁapcrs; but there are undoubtedly
certain eections of the Vernnounlar Press which are doing mischicf by their wild
writings. Admitting the ovil, the question arises, whether the remedy which
is being provided by the Government of Bengnl is really the true remedy and
whether other remedics cannot be found. 8ir, I have not the least hesitation
in saying in this Oounocil, although I may be misunderstood by my own
countrymen to-morrow, that the lenders of Indian public opinion have not done
their duty in thisnatter. Bedition has to o ocertain extent spread in the
country, and it was the bounden duty of the leaders to have checked it, which they
oould easily do. They could have organised societies, they could have held
meetings, they could have n regular camnpaign against sedition ; and I certainly
believe that if they had only done their !luty, sedition would not have been 50
rife in the country as itis. But I do say atthe same time that the remedy
which has been provided by subsidising & p:lper isnot the right ome. Inmy
opinion it will create mischief—greater mischief than has already been done.
will give an example, 8ir. Tho Government of Bengal is subsidising the paper.
‘Well, what will be the policy of that paper ? We all know that unfortunately
for this country there are certain questions —vory few questious indeed—upon
which Hindus and Muham ns differ. Tako, for instance, the
question of the partition of Bengal. On this question the unanimous
opinion of the Muhammadans of India is that the partition of Bengal
should not be undone. Then, Bir, what is this paper going to do? I
should like to know which side of the controversy is 1t going to help. Is it
going to try and assist in undoing the partition of Beng-n]go and go against the
public opinion of Muhammadans? I am certain that iny friends the Hindus
of Bengal do not like this partition: they are trying t{\eir best to have it
reversed, and we, Muhammadans, shall try and resist their efforts,. What is
that paper going to do? Which side will it take in the controversy? If it
takes up the question of the partition of Bengal and helps my Hindu friends,
‘what will be 310 resulf P e shall oppose the paper in a body, we shall fight
for it. But if it helps us and comes over to our views, which is, most likely,
as the Government is on this subject at one with the Muhammadans, then who
'i:ﬂl read this paper I should like to know ? I do not think anybody will read
it.

“My Hon'ble friend Mr. Blacke has given his views and there is a
groat deal of truth in them. But I should like to have an explanation to the
objections that I have just taken, Bir, I am not an admirer of sycophancy or of
hypocrisy. Iwould like my peoplo to be manly aund self-reliant and to fight for
their rights. I am afraid IIimm myself got the roputation of a fighter in this
Oouncil ; but I should like them also to give due credit to the good intentions of
the Government. The British Government have done a good deal for the country,
and ‘re ought to appreciate it and be grateful. But how is this opinion to be
spread in tho country? It will not E; spread by subsidising a paper as the

vernment of Bengal is now wanting to do. would rather pass certain.
laws which would compel all papers, including the Anglo-Indian papers, to
publish communiqués of the Government ; but I would not subsidize any paper
at all, because this will create much greater mischief in this country than mfl’
Hon’ble friend Mr. Slacke or the Govornment of Bengal imagine. Wit
these few remarks I support the resolution of the Hon’blo Member,”

The Hon'ble Nawap Anpur Masip: “Bir, I consider that this subsidy
which Government is granting to this paper is the right course that the Govera-
ment isadopting at the present time. We have heard the speeches of the Hon’ble
Members to-day in this Council, and I find that they aro all agreed that the
Vernacular papers which are being circulated in this country are not doing
their dutios as ir:y ought to do. It has been admitted on all hands here that
the ideas and the principles of Government when brought to the notice of the
wasses are not brought to their notice in their truo colours, but they are
blackened, and it is said that the intention of the Government is not good.
That being so, the question now is, how should Government counteract such a
spread of noxious ideas among the masses of this country 7 I have heard one

Vi D2
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or two Mombers of this Council say that this will not meet tho object for
which it is going to ho enncted, that is to say, for which a subsidy is going to
be granted. It is said on the one hand that a State paper will bo of much more
importance and will carry much more weight; but a Stato 1Faper, if it is
started, will be considered to be an ri;rsm of QGovernmont and it will not carry
the same weight ns u paper sta by a man who is independent of Govern-
mont in some way or other. It is said that the grant of a subsidy will also
stamp that paper as subordinate to Government and it will not carry that
weight. which it would otherwise do. -But the question is, supposing if the
Governinent were going to start a Btate paper, how will Government be
able to know the views and ideas which are underground, unless a paper is
started by a private person ? That private person will be in a much hetter
position to know the ideas and the feolings of the people than Government, if it
1s going to start a Btate paper. I say, 8ir, that this is the most enlutary
measura which Government is going to adopt, becauso at present discontent and
unrest are confined to towns. If Government is not going to take some measures
to counteract such discontent and unrest, it is quite Imsilﬁe that it will reach the
villagers, and if it will reach the villngers, then I do not know what will be the
result. The result of it will bo such that then it will be impossible for Govern-
ment to counteract the result of such noxious ideas among the masses and
among the villagers. It has been said that it is the practice that these Vernacu-
Jar newspapers are read in chaupals and in some post-offices in villages, and
that cvery aot of Government, which ought to he given as if it wore in its true
colours, is there laid before the le in all its evil sifle, and the le there
do not know, do not unc]ersE?I: , what is the real intention of Government.
8o unless sonething is done-and some such step is taken so as to bring the
real things to the notice of the masses, then I think it will be impossible that
the Governmeont of this country will be safe in future. Bir, I would go further
and sny that this salutary méasure which Government is going to introduce
in the province of Bengal, the Governments of other provinces also should
take the same.steps to introduce, so that they mn{ not be hampered by the
same difficulty that the Government of Bengal is hampered with at the present
time. If these steps had been taken.beforehand, if the mass of the people’
would not have been infocted with the evil idea beforeband, then probably
the Government of Bengal would not have to meet the same difficulty that
it is meeting to-day. 'With these remarks I oppose the resolution,”

The Hon’ble MR. SACHOHIDANANDA SINHA: “Sir, as one of the
non-official representatives of the Lower Provinces and also as the only
Member of this Oouncil who is perhaps unfortunately the editor of a journal
in these days of stringent Press laws, I think I may be allowed to say a few
words in support of the resolution brought forward by the Hon'ble
Mr. Basu. If I may say so without impertinence, it seecms to me, Bir, that a
ﬁo_od deal of the discussion carried on in this Council on the subject under

iscussion has béen more or less irrelevant, in view of the fact that there is
hardly any difference ;‘E opinion hmongst us that a section of the Vernacular
Press, and possibly a large section, is conducted on lines which are not
conducive to tlié public:good.  Therefore, any disquisitions such as those which
we have ' heard ito-day; especially from my friend the Hon'ble Nawab
Abdul Majid, if I may eay so with all deference, are irrelevant to the dis-
cussion, What we are considering here is whether the particular line of
action adopted by the Govermment of the Lowor Provinces, is one which shall
meet with the object which the Goverument profess to have in view. That is
the only point, othor’ tonsiderations being, 1f I may say so, merely falso issucs.
Now, if that be the case, I have no hesitation in saying that, in my humble
opinion, the object aimed at:by the Government will be frustrated. I need
not cover the same grouund as that dono before me by somo of the previous
sﬁcnkcrs; I shall only say that it scems to me that the gentlemen who opposed
this resolution have evidently forgotten tho old adage that you may take a
horse to the water but cannot make him drink; and, therefore, although the
Govornment may circulate broadcast 256,000 copics of this ,]l'\laper and spend on
it a sum'of more than RG0,000, I do not sce how they will be able to attain
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their objoct unless the schoolmasters aro dircetod to read ont of it column after
coluinn to their ;pnpils. and officinls ave circularized to road it sodwlously so as to
get their monay’s worth. ~+ And unloss disobedionco to theso orders is made yenal,
I doubt vory much if the offort is likely to succoed. 1My sympathios are, there-
fore, entirely in favour of the suggust.ion mado by my Hon’ble friond Nr. Haque
that Government, instead of stm-tmﬁ a special or subsidized organ, should largely
rcsort {o tho practico now partially prevailing of issuing communiqués to the
Press and compelling, by even legislation, if nocessary, the Vernacular papers
to publish them; provided, of courss, that liberty is reserved to the Press to
comment on these communmiqués. With theso words, Bir, I have great
pleasure in supporting the resolution before the Council.”

The Hon’ble Mavrv: Syrp Snaus-vrL-Hupa: ‘“Sir, i{aon this resolution
prudence would probably have dictated to the non-official Members a policy of
sileuce; but I fecPt.lmt. the question is one of such importanco that I should not
give a silent vote on it; and I an sorry that I must opposo the resolution
proposed by my Hon'ble friond Mr. Basu- It hasheen snid that the question is
not whethor the Vernacular Press is doing its duty, and that such a question is*
irrelevant, and that we have only to see whether the polioy that Government
has adopted is tho best suited to attain its own objeet. I am afraid, Sir, it is
an after-thought. If my Hon'ble friend Mr. Basu thought that Government
would be well advised - to start a paper on its own account, probably that advice
would have been tendered to the Government of Bengal itsclf ; and further he
might have asked, instead of asking for a reduction to the extent of Rs 62,000,
for an addition of a lakh of rupees to enable the Government of Bengal
to start its own paper. As I ‘rend the resolution, Bir, I look upon it
as a vote of censure upon the Government of Bengal for having subsidised
the partioular newspaper ; ond therefore I think it is perfectly relevant to
discuss whether the situation is such as to justify tho nction. It has been
said by all the speakers that the Vernucular Press—at any rate o large part
of it—has been misrepresenting the views of Govcmm.ent. It ia -also conceded
that our educated countrymen have not done their duty in this respeot.
If under these circumstances the Governinent of Bengal subsidises a parti-
cular paper for the purpose of enabling the Government to explain its views
to the people, I think the Qovernment does what it ought to do aund
Government would be failingin its dutyif it did not do that. At any rate
it shows that the Governmont is anxious to conciliate public opinion and
to creato an enlightened public opinion instead of allowing the mind of
the publio to be poisoned by the sort of literature that is catered to the public
dny by day. It Ens. been said that after all this would be a paid public opinion.
But every opinion is more or less paid opinion. The editors—~I mean no
offence to my Hon'bie friend on the loft — do not always cxpress their
own views. They have to consider what things and what opinions would
satisfy those for whom their paper is intended and what would bring their
paper the largest ciroulation. am, I believe, right when I eay that the
paper of which Babu Narendra Nath Sen is the cditor has not probably the
good fortune of having a quarter of the subsoribers that other newspapers have,
which express opinions more suited to the taste which they are rcsponsible
for having created ; and under these circumstances, if an honest journalist like
Babu Norendrva Nath Sen finds himself at o disadvantagoe in competition with
the rest, Government comes and gives him o helping hand and asks him to be
an oxponent to a certain extent of Government's views, Government does
cxactly what is right and proper ; and I think, Bir, in considering this question
we should not forget the personal character of the man whom Govern-
ment has chosen to represent its views. I believe the worst onemies of
Babu Narendra Nath Son will not say that he would, because his paper is
subsidised, sacrifice his conscience and do anything that is unworthy of him.
Therefore, in selecting such a man the Govornmenit of Bengal has shown
good sense, for which it ought to get credit. I do not think Inced dilato very
much upon this question. I know this, that every man, even the moaner
individual, has a right of defending himself whon he js attacked. OQur
personal reputation is a valuable asset, and so is the reputation of a Govern-
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ment; and I think, 8ir, if the Government of Bonfal is attacked before the bar
of ‘Blulﬂic opinion—attacked unjustly, villified and traduced—it has every right
to choose its own mouthpiece so as to defend itsolf and to show how unworthy
are those attacks. '

“ With theso words, 8ir, I beg to oppose the resolution which has been
moved by my Hon'ble friend.”

The Hon'ble Mr. Earre: “I must congratulate the Hon'ble Mover on
the dialectic skill with which he introduced his speech and also on the very
pioturesque language which he employed. I must say that I spea
at a disadvantage, being, as he alleges, * a mere skeleton tied up with red tape .
On the other hand, there is some advantage in being & skeleton, as the
shafts which my Hon’ble friend launches can be roceived with impunity.
I do not think that any serious public man would dony that there isa
great evil to be met in connexion with the Vernacular Press, even if ho could
not agree as regards the particular remedy to be applied. Unfortunately for

<o, one of my mullifarious duties is to rend translations of extraots from the
Verneoular Press. ' I foar that theimpression which an :mpartial reader would
gather from a perusal of these papers is that ho was living under a tyrannical
and arbitrary L{):s tism mstangn of under the mild sway which is the natural
outcome of a})plymg British Frinui les, of administration. No serious public
man would, I conceive, hold that Government should sit still with folded hands
and allow the evil to go unchecked. The practice of subsidising the Press with
the object of making known the intentions of Government is well known on
the Oontinent of Europe. Fortunately in England such a measure is unnocces-
sary, because there every shade of og»i_nion finds expression in the Press. Bo too
here in India there is no necessity for any action as regards newspapers which
are published in English. There are some newspapers of that olass which, in a
" general way, uphold the policy of Government. Others are stern critics of the
Eolic hut are moderate in tone, or are, at any rate, not uniformly and invariably.
ile. The Vernacular Press, on the other hand, is in a lower stage of
development -and it is much less well-instructed. It is not too much to say
that, with, of course, honourable exceptions, Government is not represented
in these nowspapers in a fair manner and meots with little o no support from
them. The Press Act can, of course, and does, control open sedition. That
is a different matter. There js such- a thing as damning. with faint praise,
and the cumulative effect of hostile criticism is great. These are the news-
papers which reach the comparatively uneducated masses, and it is necessary
thpt the masses: should .be . given: at least an opportunity of judging for
themselves whether the-hostilé criticism of Government 1s justified. The
Government of India. have left it to Local Governments to deal with the
roblem in such a'way-as may seem :tq be best. In some provinces it may
Ee possible to subsidise existing newspapers which are of moderate tonc; in
other cases it ma{gbe necessary to assist the starting of new journals. Orit
may be that other better methods will suggest themselves. The particular
action taken in each province is a matter of experiment; and, if the experi-
ment, fails, it can be- abandoned' and somno othor better method adopted. It
must, however, be clearly understood that there is an evil to be ETﬂPIEed with
and that it is the duty of Government to take steps to reduce it.

“ Laostly, I wish to bring to notice that though-this resolution is, technicall
speaking, in order, in that it aims at a reduction of the s({)ecial grant to Bengal,
e subject-matter is one which would more suitably be discussed in tho local
Legislative Council. The Local Governments are, of course, rcsponsihle for
the particular methods ndopted for giving offect to the gencral policy of the
Government of Indis. T .

“ With these remarks, Mr. Ohairman, I suggest that the resolution should
not be adopted by tho Government of India.”

The Hon'ble BAnt BHUPENDRANATH Basu: “I am afraid, 8ir, that
there is some misapprehonsion of the grounds upon which I have put my reso-
lution ; but before I deal with them I must say at the outset that in offering
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the observations that I have ventured to offer in this Qouncil I hind not even in
the remotest degroe before my mind the porsonality of tho gontleman who has
been selected in Bengul for editing the newspaper that has been subsidised by
Government, and in all the remarks which have made I have not for a
moment thought of him. I share with my Hon'ble friend Mr. Gokhale—who
in Bengal does not P—the great estcom in which my countrymon hold Babu
Narondra Nath 8en. e has laid the country under great obligation to himn
for services in the past ; but there must be, and theve is, alimitation oven to tho
reatest man; and in tho task which Babu Narendra Nath Scn has undertaken
believe ho has.bargained to do & work which will be beyond even his powers,
namely, to preserve an atiitude of porfect independence and at the same time
to make the Eieoplo believe, with the subsidy behind him, that he has preserved
such an attitude. I will say at once that I fully recogniro that there is an
evil to be combated and put down ; in fact, in iy own speech I Lave referved
to it. All that I have ventured to demonstrato is that the method thuat has
been selocted, instead of combating the ovil, will aggravate it: that is my
position. It.will lead to rurther hostility and bitterncss. It would be quite
a different matter if the Government had started o newspaper of its own, for
then thore would be no possibility of a belief that, in the garb of indopendent
advice, what the people were recciving was the opinion of Government. The
Heople would like to hear first hand what the Government has got to say in
efence or in explanation of its own mcasures; and when the Government
makes a statement, it is taken as a statement by Government of its objects and
rensons ; but when a third party makes tlio statement, it comes from omne
who is more or less in the confldlence of Government and whose
policy: must necessarily be guided by the support that he receives from
Government. That is the objection that we have ventured to u ngﬁinst
this method of trying to meet the evil. My Hon’ble friend rﬁr. uda,
says that this is the best method suited to meet the evil. I really fail to see—
even the Hon’ble Mr. Earle has not adopted that position—on what
unds he considers that this method of subsidising a Vernacular paper is the
est method of meeting the evil that has arisen, and I conceive that there will
be great difficulties and complications. There are, and there are bound
to be, matters of Kublio interest in which different seotions of the Peoz:la might
be opposed to each other ; and the attitude -which this paper will take upon
g:lgstxons like these will surely embarrass the Qovernment in its rélations to
e people. Thatisa view which should not be lightly set aside. I regrot,
Bir, that my Hon’ble friends Mr. Dadabhoy and Mr. Ohitnavig should
oppose my resolution. I have not known of a Vernacular paper in this
province which has said that Government was poisoning the welBe to kill the
people, or that Government was spreading glaguo, or that Government
was purposely oreating pestilence or famine, It may be otherwise in my
friends’ provinces. Bul assuming that is so, assuming that this class of
misguided and mischievous writers are allowed to exist and are not touched
by the present laws that we have enacted, will the mcre statement of a
nevrspnﬁer which will live upon a Government subsidy remove or cheek
the evil ? That is the question which has got to be considered ; and I would
ask my Hon'ble friends to consider that question calmly and dispassionately. I
was surprised to hear from the Hon'ble Nawab Abdul Majid that a paper
conducted by the State will not have the same weight as a paper conducted
by o private individual. However high the position of the private individual
may be, whatever may bo the woight of his authority, that position and
that weight are bound to be deleteriously influenced by the support that the
Government will openly give him.

“My friend the Hon’hle Mr. Madgo agrees with me in the abstract pro-
positions. Does it strike him as to why laws which are right in the abstract
miscarry in practice? Docs ho analyse the surfaco over which these laws
work, and does he realise why theso laws, which hold good in other countries,
do not hold good in our country, because of the diffcrence in the Tthm of
their application ? I pointed out—T referred to tho experienco of Leo-Warner's
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book. Men connected with the Universitios will at onece assure this Council
of the immense mischief which that book crealed. It would not be a rash
assumption for me to say i, that much of tho state of things which we lament
to-day might be attributed to the influence which this book exercised upon
young minds over o scries of yenrs. Thero nre many wayein which Govern-
ment may check the ovil. My friend Mr. Gokhale has indicated to some
extent what those ways may be.

“One of my fricnds has said that if this motion of mine had been for
increasing the grant by a lakh of rupees to enable the Government of Bengal
to start a paper of its own, he would havo scen his way to support me ; but
I am here, Bir, not for the purpose of submitting constructive schemes, for
unfortunatcly the Governments of this country seldom consult public men in
the schemes they frame, and no wonder that their schemes, like the schemos of
another class of beings, ‘aft gang agley'; but my duty herec was to point
out that the present schemc is not at all a suitable scheme for the object
intended to be achioved. Theso are the only observations with which I beg to
put iy resolution to the House,”

The Council divided :—

Ayes—9.

The Hon'ble Nawab Saiyid Muhammad Bahib Bahadur ; the Hon'ble
Mr. Bubba Rao; the Hon’ble Mr. Gokhale; ithe Hon'ble Mr. Mudholkar; the
Hon'’ble Pandit Madan Mohan Malaviya; tho Hon’ble Raja 8ir Mubammad
Ali Mubammad Khan of Mahmudabad; the Hon’ble Babu Bhupendrannth
Basu; the Hon'ble. Mr. BSachchidananda BSinha; and the Hon'’ble Mr.
Mazharul Haque,. :

Noes—44.

The Hon'ble Mr. Andrew ; the Hon'ble Mr. Quin; the Hon'ble Mr. Birkmyre ;
the Hon’ble Mr. Madge; the Hon'ble Mr. Graham ; the Hon’ble Mr. Monteath ;
the Hon'ble 8ir Bassoon David; the Hon'ble Mr. Chitnavis; the Hon’ble
Myr. Phillips; the Hon’ble Mr, Dadabljoy ; the Hon’ble Mr. Gates; thoe Hon'ble
Maung Bah Too; the {Hon'ble Lieutenant Malik Umar Hayat Khan; the
Hon'ble Bardar Partab BSingh; the Hon'ble Lientenant-Colonel Davies; the
Hon'ble Mr. Slacke; the Hon’ble Mr. Btewart-Wilson; the Hon’ble Mr.
Dempster ; the Hon’ble. Sir: Vithaldas D. Thackersey; the Hon'ble 8Sir T. R.
Wynno; the Hop’ble Mr, Kesteven ; His Excellency the Commander-in-Chief ;
the Hon’ble Mr. Carlyle ; the Hon'ble'Mr. Butler ; the Hon'ble Mr. Syed Ali
Tinam ; the Hon'ble Mr. Olark ;. the.Hon’ble Sir Guy Fleetwood Wilson; the
Hon'ble Major-Géneral Grover ; the Hon’ble Mr. ]ﬂnclngnn; the Hon'ble Bir
Lionel Jacob; the Hon’ble Mr. Porter; the Hon'ble Mr. Robertson; the
Hon'ble Mr. Brunyate; the Hon'ble Bir Henry McMahon; the Hon’ble
Nawab Abdul Majid ; the Hon'ble Maulvi 8hains-ul-Huda; the Hon’ble Mr.
LeMesurier ; the Hon’ble My. Holms ; the Hon'hle Myr. Meston; the Hon'ble
Mr. Fremantle ; the Hon'ble Mr. Todhunter; the Hon’ble Surgeon General
Lukis ; the Hon'ble Mr. Graves; and the Hon'ble Mr. Macpherson.

Bo the resolution was rejected.

" FINANOIAL STATEMENT.
SECOND STAGE.

The Hon'ble 81r .Guy FrEETWoOoD Wirson: “ I now have to move the
second stage and I do not proposo to offer any remarks beyond drawing attention
to the fact, for the information of Members of Council, that thero are a few
changes in regard to the hoads which are attributable to the changes which have
taken place in the constitution of the Government of India. Tho creation of an
Education Department has necessitated tho romoval of one or two heads from
one Departmont to anothor and, of courso, they will therefors b takon in charge
by other Membors than took charge of them last year. Thero is » farther slight
change in'regard 1o the particular heads for which I have to answor.  Salt and

Exciso have bocn transferred to my Hon'lle friond the Acwber for Commerce
sod Industry.”
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OPIUM.

The Hon'b'e 81z SassooNy Davin: *“8ir, I beg to move the following
resolution which stands in my name :—

“That this Council recornmends that the quautity of opium for oxport to Singapore and
other markets outside China bo takon at 10,000 instead of 16,000 ohests, and the price at
Ra. 2,500 instead of Its, 1,600 in the Budget Estimates.’

* My resolution refers to that portion of my Hon'ble friend the Finance
Ministor’s speech which deals with the disposition and apportionment of the
number of chests of Bongal opium between China and Singapore and other
markets outside China. ’

' The olteration which my rosolution embodies arrives at n higher figure by
10 Inkhs of revenue, and when I have made it clear, I feel no doubt that tho
Hon'ble the Financo Minister and the Council will see thoir way to adopt
the resolution.

“1 desire in the first place thatthe tolal number of chests allocated for
Singapore and other markets outside China may be reduced from 16,000 to
10,000 chests. My investigations into tho statistics of the last few years
has unmistakably demonstrated that the exports to Bingapore and other markets
outside Ohina have not exceeded the avernge of 14,000 chests per annum, and
that out of that quantity between 8 and 4 thousand ohests were annually
shipped from those ports to China.

‘ It is evident, therefore that these markets do not require for their own
consumption more than 10,000 chests n year.

* I am surprised to see from the Financial Sccretary’s memorandum that it
is expected that 20,000 chests or double the quantity of this annual average
consumption will be sold for Singapore during the next financial year.

““In the second place, I am strongly of opinion that if the number of chests
is reduced from 16,000 to 10,000 for the cal r year, Singapore market opium
would certainly realise the same price as Ohina opinm, viz., Rs. 2,600 instead of
Rs. 1,600 per chest, and perhaps more, because 10,000 ohests, as I have shown
above, are about tho actua];orequirements of those markets and there will be no
other source of supply.

I do not wish to commit myself by saying, as I said last year, that tho
budgeted figure of Rs. 2,500 per chest for China is too low. Everything depends
upon the result of the negotiantions now going on in Pekin. But I can say
with confidence that if our Government succeed, which we all holt)e they will, in
safeguarding the legitimate interests of the trade so lodnf as the trade remnins,
next -year this time there will be another great windfall from opium notwith-
standing the budgeted figure of Ra. 2,600 per chest against Rs. 1,760 for the past

ear, On other grounds too I contend that my resolution should commeond
itself to the acceptance of this Council. It would have the effect of restraining
the smuggling of opium from Bingapore and elsewhere into Ohina, and by
adopting” it we would be practically furthoring tho canse of which the
Hon'ble Finance Minister expressed himself tho other day in such warm
terms of approval.

“We would also be meoting the protestations of China, of which wo have
heard so much, that despite the anxious desive and the restraining influenco
that has becn studiously oxercised by the Governnent of India, tho China
market has been flooded with Indian opium.

“8ir, to sum up tho sitnation briefly, m{ resolution if adopted will lend to
the following advantageous results. It will strongthen the position of Gov-
ernment both in regard to their own finonces and in their relations with
China, Government will have 6,000 unsold chests for future disposal represont-
ing & net revenue of one croro and a half or ];:l.'.‘l']lllp!l mora. ¢ shall hear the
last of tho complaint from the Chinese that Indin is placing on their markets
a largor number of chests than what has been actunlly promised. Tt will also
reduce considerably tho unfair cowmpetiton to which the legitimate trado with

’ vi ¢
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Chinn is exposed owing to opinm sinuggled from Bingapore on account of the
tomptation of large profits arising out of the vast differenco in prices. I am
swe Governmont are anxious to proteot the wmerchants trading with
China by socuring them against illegitimate rivalry. And these results will
be attained without in any way dislocating tlie Budget estimates, rather by
improving them by 10 lakhs,

“ Tith theso words, I ask the Council to adopt this resolution, reserving my
remarks until the Budget discussion as to the treatment eted out to Britis
merchants by the Chinese authorities. "

The Hon'blé B1r Guy FrLeerwoop Wirson: “The Hon'blo Member, in a
manner to which I can take no exception, has alluded to the difference hetween
the result of our sales and the forecast which we took last year, and he
as well as others has indulged in the pleasurable occupntion of saying
‘Itold you so! I do not deny, and we never contended last year, that
their forecast was altogether unreasonable. Our statements in Oouncil last
year ghowed that we fully r¢coguised the possibility of ours being an under-
estimate ; but the figure e took for opium was not the result of timorous or
hapozard calculation, but what we considered to be prudent. What we main-
tained all through is that no prudent, indeed, no reasonuble, man would base a
budget on the wild fluctuations of a speculative, I may even sny an cmotional,
market, ' ;

«T take this opportunity of s:fing that in my opinion our attitude was
sound as is evidenced by the extraordinary nnd hysterical communications which
throughout the yuar I have been receiving almost daily from those interested
in the opium trade. The alternations in their feelings of confidence and des-
pair nearly exceeded the remarkable fluctuations which have taken place in the
Eriue of opium. I do not know what the price may be or may not be this year,

ut I nhn.ﬂ be very glad indéed if it turns out to be higher than that which I
‘had taken. But there is no desire on:my part to budget for a windfall, and I
still maintain that ordinary prudence necessitated great caution in forecasting
the prices for the future.

“ Coming now to the main point, which he pressed upon us, I may say that
I have listened with great interest to the speech of my Hon’ble friend opposite.
He naturally takes a very great interest—a personal interest—in the opium
uestion, and is thoroughly. conversant withit. I am placed at a ve great
gisndvantaga in replying to him, inasmuch as in taking the course which 1s the
only one open to me L franklﬂ' admit that I lay myself open to the charge of not
meeting the poin{s which he has raised. I would ask him, however, to accept
my assurance that if I do not do so it is not from any desire to treat Lim cava-
lierly or from any lack of respeot for the argunents which he has advanced. I
can only repeat the assurances which I gave in my Financial Statement with
regard to theatlifude of the Government of India, We are fully mindful of
our duty to safeguard to the utmost extent possible the rights of the Indian opium
traders and to do ur utmost to get justice done to them ; but beyond that I can
say no more, and for this reason : negociations of the most delicate character
are at tho present moment going on in Pekin, and I will tell the Hon'ble
Member quito candidly .that I am afraid of saying anything more lest I should
injure those very interests which he has at heart.

“ I cannot accept the resolution.”

The Hon'’ble S81r'8assooN Davin: *“ My objeot in moving this resolu-
tion was to put the merchants dealing with Ohina on the same footing as those
of the Straits Settlomeénts and other countries outside China. By making this
differential treatment in the price.of opium, I am sure the merchants in China
will be very badly handicapped, and it 1s only with that view that I wish that
the treatment of the merchants xlenling with. China should be on the same
equal footing as those of other places.’ '

The resolution was put and rejected.
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INTERPRETATION OF RULES.

The Hon'ble Mr, GoknaLe: * Bir, before T procced to the flist of the
series of rosolufions of which I have given notico, I would like to geiono or
two points clearcd up in tho remarks which you mado in this OCouncil ycster-
day about the interpretation to bo placed upon some of the rules; and I hope,
therefore, that you will permit me to address to you a few observations.

* 8ir, tho rules which govern theso discussions rcguire, first, that our
resolutions should refer to specific entrics in the Finanoial 8tatement ; socondly,
that they should ho clearly and precisely expressed and should raise definite
issucs ; and, thirdly, what you mentioned yesterday, that the discussion should
be limited to the subjeoct of the resolution,and should not extend to any
. matter as fo which a resolution may not be moved. In addition to these
requirements, howcver, it appeared to me yesterday that two othor limitations
would be introduced by the interpretation placed on these rules by you, if that
interpretation, as unelerstood by me, were to be enforced, One is that the pro-
posers of resolutions should also state how effect is to be given to their proposals,
and secondly, that the whole of the proposals, whatever thoy may be, should bo
such as could bo carriod out during tho year following. Now Bir, if your first
dictum merely means that we ahou%d indicate in our speeches, supporting our
resolutions, what steps may be taken by Government to reduco or raise expendi-
ture, as the case may be, in the direction indicated by us, I have nothing to say ;
T accopt that at once and it would be on those lines that all iy remarks will
be made. If, however, the dictun means that I should point out exactly how
the particular reductions proposed are to be effcoted, well, all I can say is that
that is entirely beyond any non-official Member of this Counoil. 1t would be
& good reason for the Member in charge to urge, in opposing a given motion,
that the motion was not practicable; and if, by any chanoce, the Eoro oser
succeeded in getting the Council to accept it, the Government could veto it on
that ground. But my contention is that it cannot be ruled out of order
on that ground. 'The whole position comes to this: here is the Budget State-
ment placed before us, asking us to assent to certain entries. I say that a
particular entry should be a little less than what is proposed; if the Council
accepts the view, the matter goes to Governmont ; if it does not, the matter
drops. The on]i thing that the Government moy fairly insist upon is that the
proposal should be suci that it should be within the competence of the Depart-
ment concerned to i’:a effect to it, and that no large questions of policy beyond
the competence of the Department should be raised.

* As regards the other point, I would respectfully submit, 8ir, that it would
he enough if a beginning could he made in the direction indicated during the
lts}:v]get year, and the whole proposal need not be carried outin the course of
hat year.

“ Finally, Bir, one word about the purposes of thess motions. It appeared
‘to me that your observations on this point implied that the resolutions, ok which
I have given notice, travelled really beyond the purposes which these rules have
in view. Now, Sir, may I respeotfully point out that last year precisely similar
resolutions were allowed, and we had at thet time in the chair Sir Harvey
Adamson, who as Home Member, in concort with the Law Member, was the
author of these rules. He certainly would have called mo to order if my reso-
lutions had gonoe beyond the purposes of the rules. However, I hope I tfake it
that, if I ndﬁero to the lines which I have indicated in a gencral way, I shall
have no difficulty on any point of order.”

Tar PresipeNt: “ I am very glad that the Hon’ble Member has given
me an OI:Eortunity to state the position more clearly. I will bogin where he
left off. precedent is not made in a day, and if o mistake was made last
{ear—I do not say that a mistake was made—we are not hound by it for ever.

n the next place, I would say that what I said yesterday was intended partly
by way of indication of the interpretation which I would place upon the rule,
and partly by way of well-meant advice to Hon’ble Members who had  resolu-
tions on tho table, Now, whes I suid then was, and what I say now is, thato,

vica



350 INTERPRETATION OF RULLES; OPIUM; MINT.
[The President ; My, Gokhale.) [8ru Maxocn 1911.5

resolution should be what it purports to be. It ought not to be used ns & device
for raising questions unconnected with the substanco of the resolution, and I
think that that sufficiently arisos out of rule 13 which the Hon’ble Momber
has quoted.

“ As to the other point, tho advice which I gave, that Ion’ble Mem-
bers should, in moving their resolutions, indicate in what manner effect should
be given to Lheir proposals—that, of courso, is not a point of order except
in so far as their doing 8o may be an evidenoce of good faith and goes to show
that & resolution is really a genuine one and not intended to servo any
ulterior object. But as a matter of advice I think it is good advice. Of course
I never intended to imply that an Hon'ble Member in proposing a
reduction should state exactly where every rupee of that redustion should fall ;
but I do think that he should be able to show that the reduction is practic-
able and hovw it should be cffested during tho course of the year to which
the Financial SBtatement relatos. I hope that what I have said will satisfy
the Hon’ble Member that I have no intention of straining the rules;
in fact, my desire is to allow Hon'ble Members the utmost possible lati-
tude which is consistent with the practical, reasonable and business-like
-conduct of our affairs. I have/sufficient confidence in the skill and experience
of the Hon’ble Member as a debater to be sure that whatever interpretation is
placed upon the rule, he will bé able to say whatever he wishos to say.”

OPIUM.

The Hon'ble Mr. GoxHALE : *“Bir, I do not wish to move the resolution®
about opium, of which I have given notiocse, in view of the fact that the Depart-
ment is more or less a doomed Department now. It is quitetrue that threatened
men live long ; but as the expepditure in this Department will now necessarily
be curtailed, I wish to withdraw my resolution.”

Tae PresioenT: * The resolution is withdrawn.”

r

- ‘ MINT.
! o
The Hon'ble ME. G_lg'xnm : , “8ir, I beg leave to move that this Council
recommends that the expeuditiure undér Mint be reduced by Ra. 50,000. It is
somewhat unfortunate that the first of the series of resolutions which I have to
move should be aboi;lt a Department about which I have to say the least ; but as
Mint happens to come first, I must state what I have to say in a few yvords. I
find, Bir, on an analysis,bf the figures for the last few years that the charges of
this Dopartment—I am .confining myself to establishment charges and contin-
geuncies—are a very-variable amount. Evidently, when there is money to be
spent, the charges go up i when there is no money to be spent, the Finance
]g:partmcnt is able to cut down the expenditure on establishment’ charges and
contingencies. ' I find, for instance, that, as in the case of many other rﬁa rt-
ments, the highest point- of expenditure was reached in 1907-08. X: I
have already said,i I am¢confining myself to charges in connection with
establishments and ‘contingéncies; and I may state thatin connection with
most other Departments T will do the same. I find that these charges, which,
in 1905-08, were 6'0 or,'say, 7 lakhs for the Mint Department, rose to nearly
9 lakhs in 1907-08, and that was tho highest point reached. Then the
Hon'ble Momber, probably’ in view of the deficit which was then expected,
put on a brake, aud we find thatin the next ycar—1008-09—the charges fell from
513]:]13 to 7'13 lakhs. The 'np_xt ear, i.e., in 1909-102 they foll still further.
Thoy fell to Rs.: 6,60,000. That is the lowest figure rea::hed by these
charges in recent: times, - Now, Sir, I find that there is a tendency
for these - charges - to ‘go up again ; is it because the stringency of the .

7
# « ‘That this Council recommends that the expenditure ooder Opium be reduced by Re, 60,000,
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financial position is disappearing? And I would like to know why this is
happening.  La-t year the Department budgeted for s, 7,18,000, though the
revised eostimato is less ; this year they have again budgeted for Ry, 7,28,000.
This is & flzure about Iis. 54,000 in excess of tha figure. for 1909-10,
and my point is that, as the charges of this Department appear to be
clastio, capable of bLeing eut down whon the Government wants to cut
them down, and liable, fo go up and go up pretty largely, when Govern-
ment have money, in view of the debate on retrenchment we had the
other day and of the unecessity for finding moncy for inany other objects,
the budget grant for expendituwre under this head should ho cut down
by, say, Is. 560,000, which I proposs in my resolution. Another thing
to which I wish to dvaw the attontion of the Council in this conneotion is that
in the Calcutta Aint, whilo other charges have been kept down, and are, ns &
matter of fact, showing a lower and lower level, the charges in connection with
Dircction and Officc have been steadily rising. In 1905-06 they were
Is. 66,000; in 1408-09 they rouched the higlest point, about Is. 85,000 ;
and for 1009-10, tho last Yyear for which flgures are available to me, I find
they were at Rs. 75,000. Now this steady rise in Direction and Office charges
requires some explanation, and I hope that that explanation will bo forth-
coming.

“One moro suggestion and I have done. I find that there are sevon
appointments in this Department with salaries ranging from Rs. 500 to
Ras. 8,000, and thero is not o single Indian among them. 1?, in the course of the
next year, a vacancy occurs, either temporary or permanent, and if the Hon'blo
Member will ree his way to appoint an Indian, even if he does not give him a
lower salary, ho will bu able to effect a saving in exchange compensation
sllowance; and I pronse that he should take advantage of any such
%o;ntingency arising. With these few words, Sir, I commend this proposal to the

uncil,”

The Hon’ble 81k Guy FrEETwoOoD WILsON : “ I may remark, Sir, that
thesalaries are consolidated salaries, so my Hon'ble friend’s plan would not save
a penny if Iappointed an Indinn to-morrow morning. I now come to the ques-
tion which he Eas raised, and very reasonably, namely, that the higher appoint-
ments in the Mint are not given to Indians. They are limited to five, and
under an old regulation, a regulation for which I am not snswerable, they
are reserved for officers of the Royal Engineers. The decision was arrived
at years ago, and as long as thoso appointments are alloited to R0£1 Engineers,
Royal Enginears will have to be appointed {o them. As regards the subor-
dinate skilled class employed in the Mint, an intimate ncquaintance is necessary,
which can be only based on experience, with the complicated machinery whioh
is used in the Mint. &o far s I am able to und nd n somewhat fechnical
case, it is only the people who bave been more or less {rained in places in
Scotland where this particular machinery is made who are competent to deal with
it. 'That accounts for these few appointments not being given to Indians.

I may als» allude to the Assay Office, which is part of the Mint,but which
my Hon’ble fricnd has not dealt with ; but T prefor to deal with it, otherwise
we may have & resolution in connection with Assay. The higher appoint-
ments are four and they are limited to members of the Indinn Medical
Bervice, in which service thexo are n great number of Indians, and distin-
guished Indians. Any Indian officer in that Service would be considered
for any of these appointments if he liked to apply for it ; but nono has over
yet applied for it.

“The Hon'ble Member has alluded to the great rise which took place in
19086-07." '

The Hon'ble 1. Goxu.&ﬁ:: « In 1907-08.”

The Hon'ble $1r Guy Freerwoop Wirson: “1906-07, I understand.
However, it does not matter. It was the ycar when the ooinage, as is
within the knowlcdge of my Hon'ble friend, wns in excess of what it had
ever been before. ''he fact is that in the case of the Mint it is tho one Depart-
ment in which the relation is absolutely belween the cost of the
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establishment and the fuctive power of that cstablishment. Tho ITon’hle
Alember knows that Ima set my face against anything like undue coinage
or nuncecessary coinage.  But it is in the slack years, and only in the slack
years, that we can toke advantage of the Mint being more or less light
worked 1o recoin obsolete and worn out rupees, and 1 watched it myself
most earefully and personally, and that is really what wo have been doing.
T must also point out to the Hon'ble Member that when we get a slack year,
unless I do  find some menus of employing the Mint, the greater portion
of that subordinate oclass which is entirely Indian would have to be tarned
out into the streets, and it is partly from a consideration for these people whoin
we employ that I allow the minting to go on of obsoleto and worn out rupees
£0 ns to avoid wholesale discharges,

“I1 now .come to the question which he has alluded to of 1v07-08
(Imade anistake about the othor year). The increass which he alludud
to was attributable to the introa'uction of clectric power into the
Mint. It was a perfectly legitimate inorcase. There is thus no real incrense
in the expenditure of the Mint so far as Iam able to uscertuin, and
I have taken troublo to ascertain it, to the hest of my ability. What-

+. ever apparent inoreaso there i, is due to increase of coinage and therefore of

recoipts. As I have already explained, when we are not coining, as fully as
we sometimes are, new rupees, wo are bound to take that opportunity of replac-
iny coinage which is not fit fot circulation.

I hope that with this'explanation my Hon'ble friend will realise that in
connection with the Mint as with the other Departmonts which come uuder
my jurisdiction, I have made every effort to control expenditure, to introduce
economny and at the same timo to safeguard tho vested interests of peoplo who

very often’cannot speak for themselves—tho subordinate Indian class in our
employment.”

The Hon'Lle Mr. GoxgaLe: '“Thereis only one point on which I
should like to hear & word of explanation, and that is why the charges are
Eomg up again after hdving.gone down up to 1909-10. I recognise that

uving that year and thb previous vear the charges were going down. They

reached their lowest point in 1909-10—Ra. 6,69,000. There is no new coinage

oing on now, and I want to know why the charges are going up again. The
on’ble Member has budgeted for Rs. 7,28,000 for next year.”

The Hon'ble 8ir Gur FLreTwoop WiLsoy : “ I havealready explained
to the Hon'ble Mémnber that the relation betw:en increase and decrease in
the cost :’)f the Mint is the relation which exists between more coining and less
coining.” :

The Hon'ble iMR..Gokmare: “I do not wish, Sir, that the resolution
should be put to the vote. After what has fallen from the Hon’ble Member,
I would like to withdmpr ic.”

« The resolution was withdrawn.
Vit

k!

' FAMINE GRANT.
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The Hon'ble MR. GoKHmALE: “Bir, I beg to move that this Council
rccommends that the allotment of seventy-five Jakhs of rupees under Famine
Relief- and Tnsurance, which is proposed to be devoted to reduction or
avoidance of debt; be abolished, or, at any rate, suspended till it becomes
necessary to borrow again for meeting famine expenditure. '

“8ir, I had moved & similar, resolution in the course of the financial
discussion of lnst’year, and the first part of this resolution, at any rate, is
& repebition of that resolution. In'view of what the Finance Blinister said
vesterdny, that he would consider the desirability of creating a sinking fund
of a definite amount, there is not much point in m%‘ pressing this resolution
on the attention of this Council. "But the Hon'ble Member has ouly promised
to consider the question, He has not promized definitely to create a sinking
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fund, and it is just possiblo that he may not create it after all, in which case
I should certainly liko to onter my protest ngainst this particular allotment
of 76 lakhs. 8ir, as I pointétl out yestorday, for tho next year, with this
allotment of 756 lakhs, the total sum dovoted to the reduction of deht will
amount to 2 orores, and in addition to that, whatever surplus you may get
under Opium, whether it be 2 orores or 8 or 4, will probably be devoted to
the reduction of debt. Now, Bir, ns regards the amount allotted wunder
Railways to capital redemption, that is laid down by Btatute. The annuitios
have.to be paid in accordance with n Parlinmentary Statute, and thoreforve it is
not possible to touch them, though we may take them into nccount for finding
out how much money is being dovoted to tho extingnishing of debt. DBut
this amount of 75 lakhs is entirery in tho discrotion of tho Government of
India, and by the Government of Indin I mcan the Governmont of India
with the sanction of the Searetary of Slate. Last ycar, in dealing with this
question, I gave a brief history of this Famine Insurance I'and. X pointed
out then that when this fund was oreated in tho seventies—towards the end
of the seventies—it was calculated by the Government of Lord Lytton that,
taking a period of about 10 years, tho Governmont of India might reusonably
be called upon to meet a famine exponditure of about 16 crores of rupoeos,
or a crore and a half every year. That amount was basod on a consideration
of what the Government had spent and what the Governmont had lost in
the famine of 1874 in Bengal and the famines of 1876 to 1878 that ravaged
Madras, Bombay and other parts of India. This was sanctioned by the
Becretary of Btate, and spocial taxes imposed to provide an annual margin
of a crore and s half for this purpose. Lator on 1t came to be laid down that
half of this grant should be devotod to protective works—railways and irrigation.
Of course the first olaim on the money is that of nctual Famine Rolicf;
but when there is 1.0 famine, as there is none this year, and I hope
there will be none next year, half is devoted to prot-cctive works—at one time
both railways and irrigation and now only irrigation—and the other half is
devoted to a reduction or avoidance of debt. Now, in view of the fact that
our unproductive debt is extremely small, and there is another provision
made for reducing the debt, I think this grant onght to be made available to
the people of this country for other gm- oses. I would like, for instance, this
to be applied to the improvement of the agriculturul classes, the classes that
suffor most from famine, so that it will not be diverted from the real main
object for which it was created, namely, to enable theso to hetter resist the
attnoks of famine. »Famine relief is a divect form of giving rolief, and must,
of course, have pracedence; but protective railways and irrigation are only
an indirect form, and they need not be the ouly indirect form ; there are
other indireot forms which might do as well If, for instance, you give
agricultural education to the agviculturists, if you help them to acquire
industrial education, if swall industrinl oceupations are promoted—in those
and various other ways you can enable the agrienlturists to better resist and
tide over the effects of n famine. My proposal, therefore, is that this grant
of 756 lakbs should be aholished altogether, and tho money thus set free be
dovoted to some object which will improve the conditions of the agriculturists
and enable them to resist famine.

“If, however, the Governmen{ are unwilling to do this, I urge that the
grant should at least be susponded till the Government find it necessary to
borrow again for meeting fumino expenditure. Lord Lytton’s Government
expocted that every ten years they would have to borrow, in the absence of
some special provision, such as they proceeded to make, a sum not exceeding
15 crores. is was, 'of course, a rough calculation. Now, during the last 10
or 12 years we have had several severe famines; but even after finding all the
expenditure required for the famines, the Govermnent have realized surpluses
exceoding 20 millions, nnd they would have had large surpluses oven if the
famine grant had not existed. " Thercfore, there is no occasion now for a speoial
%mnt in this connection, nnd no special provision sholild be made till the

overament find it necossary to borrow azain. I therefore Dbez to mova this

resolution.”
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The Hon'ble Mr. Munmorxa®r : “ Sir, T wish to support this resolution,
and in doing so would alvance some considerations other than those put forth
by the Hon'ble Mr. Gokhale. The Famine Insurance Fund was created for the
purpese of saving the lives of people, Famines, it was recognised, were things
which must bo regarded as oocurring periodieally in India, and it was considered
necossary to bhave a fund which wounld obviate the necessity of raising
iarge loans whenever a famine came. 1t was estimatod that about a croro and
a half would be required to be provided overy ycar on the scale that duwring 10
years something like 15 ovores would be required for actunl famine expenditure
and for minimising their visitations. The FPamine Insurance Tund bnd a
choquered life and its application varied at different times. On scveral
occasions it was suspended, and almost immediately after it was crented, for
nearly four yonrs, it was ‘applied for purposes of war and for other objects of
general adininistration. In recent times, however, it has been practically
sottled that in- those years in which thero is famine the money is to be
applied primarily towards fimine relicf, and in other years half of it should be
set asido for protective works and half—seventy-five lakhs —for the reduction
of debt. Now, this' is a policy which, if thore had been no other disturbing
factors, I for one would certainly have unrcserved]ilanoepted as a sound policy.
But suhsoquent to 1878 devolopments have taken place—new scourges, devastat-
ing epidemics and discases have appeared which require a reconsideration of the
polioy which was laid (Iowu: some years ngo. Wo %rul no plague in 1878 or
even in 1890, but now we have plague, malarial fevers and other epidemic
disenses. What we have to face is that whereas the population in the decade
which ended with 1891 had increased by 22 millions or nearly 11-18 per cent.,
in the snbseqélant decade ending with 1901 it increased by only 12 millions or
by less than r cont. In cortain provinces there was an actual decrease of
R[opulntion. n the Guzarat and in the Deccan and Kanarese portions of the

ahratta race of the Bombq, Presidenocy, there was a deorease of nearly 4} per
cent. In Ajmere-Métrwara there was a decrease of 15 por cent ; in Berar there
- was & decrease of & pbr c.mé.t. ; in the Central Provinces there was a decrease of
" 84 per cent. Thus, instesd of & normal growth of population, we find that the
pulation has actually gone down in'soveral provinces. In the years which:
E:.va elapsed between 1899 ‘and 1909, in these ten years we find .that nearly:
5} millions have died from .‘plague alone. These are the recorded deaths.
There are ‘probably 'several cases of unrecorded plague deaths.’ The situa~
tion, I submit .to the’ Council,' :is’ one which 1is very grave and -which
requires the most serious attention of the Government. Just as in the case of
famine, it was considered necessary to apply large funds to the saving
of bhumnn life,! hére has arisen an occasion when large funds are also
required for saving human . livesa from epidemics. The question is one
which depends mainly with the Imgeria.l Government. Last year, when in
regard to general sanitation in the Central Provinces and Berar I brought
forward a resolution, the official representative pointed out to e what was
being done and hoyw all that the Local Government was in a position to do
was done by the Administration. 'Well, the Hon’ble Mr. Phillips pointed out
that in that year dnd in the year preceding they had been receiving from
Rs. 2,10,000 to'Rs. £,28,000, . In the years immediately preceding, however,
we had only Rs.8,000, Rs. 0,000 and Rs. 18,000, all set down as given for pur-
poses of sanitation. The Hon'ble Mr. Meston, on behalf of Government, said that
the Central Proyinces weroe unanble to carry out the necessary sanitary reformns,
because the’Administration was in a condition approaching iankruptcy. Well,
this is a question which has to be considored in all its scriousness. The case of
the Oentral Provinces is typical. of the other provinces. If the population is
not only not increasing in its normal ratio but 1s actually going down, then it
behoves Government to take vigorous steps for combating theso scourges which
have appeared. - The diffioulty which is found iun regard to plague is that
]arge sums are, required for the purposes of affording relief to people to go out
and for spreading inooulation.  Last year we were told by the great medical
authority that we have in this Council that the plaguc is a rat disease. Well,

I am not entitlod to call into question the correctness of such an aunthoritative
~
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statement. What in practico we find is that inocnlation aflords considerable
immunity and cvacuation also goes a great way to save human life. But
these things require money, and neither the local bodies nor the Local
Governments are in a posilion to meet the large ecxpenditure required for
giving he}}; to pcrﬁple, to enable them to go and live for months in the
Jungles. vegard also to malavia soveral measures have lecn recom-
mended. The Local Governments there also find that they cannot at all give
effect to the mensures recommended because there is tﬁmrth of money. I
therefore appeal to the Government and to this Council to consider whether it is
not more necessary to save human life than to have what is called conservative
finance and to have a reputation for high credit. Sound financo is certainly
necessary ; but I would submit to Government, . who occupics the position of
pater familias in this fomily of India, that the credit of the family, the
financial position of the family, is a matter of sccondary importence to saving
the lives of the mombers of the family., I consider thatmore than the pay-
ment of debts, more than obtaining a reputation for being punctunl in the
d.isch]arge of your obligations, it is necessary to prescrve the lives of the
people,

‘ It might be said that the Famine Insurance Fund is one whichis in-
tended only for the purgwes of famine. Well, Bir, as Mr. Gokhale pointed
out last year, and has boen pointed out over and over again in this Oouncil
on other occasions, it is not at all rare for the Famine Insurance Fund
to be diverted to other purposes than that for which it was created. On no
less than five different occasions was it suspended and the suspension extended
sometimes to over two years, sometimes to over three years, and was at times
in whole and at times in part. Bo the diversion of the Famine Insurance
Fund to other purposes is a thing not unprecedented. "Well, after all it rests
on Government to take the larga and humane view of the subject and to decide
whether it is not a proper one in the ciroumstances which have arisen,  Bir,
when we find that in certain places, for instance, like Nagpur, the headquar-
ters of a province, the plague almost carries away at one visitation one man
in every 10, when also in other places a regular decimation is going on, is
it not necessary for Government to step in and to take the requisite steps
for saving hwnan life P

¢ X therefore make an appeal to nll Members of this Council and to the
Government here in India and in England and call upon them to seo whother
it is.not required by the present circumstances of tho country that the por-
tion of the Famine Insurance Grant which is generally devoted to the pay-
ment of debt should not, in the peculiarly unfortunate circumstances which
have arisen, be preferably applied to the saving of human life.”

The Hon’ble MRr. MesToN: “The Hon'ble Mover's motion is really an’
echo of yesterday’s discussion on the subjeot of the sinking funds. The Hon'ble
Mr. Gokhale tells us again that we use our current revenues far too much
+ for the purpose of capital exponditure, and that we might very well allow -our
debt to advance a little more rapidly and put our revenues more largely into
the immediate requircments of the country. Tho question lhas been threshed
out so often that I hope the Hon’ble Member will not acouse me of dis-
courtesy if I say that he has given us nothing new on the subject, and I
honestly confess that we in the Finance Departmont likewiso have nothing
new to say on the subject, so that I am afraid we must remain mutually un-
convinced
: “The Hon'ble Mr, Mudholkar in supporting the resolution has hinted that
high finance and ordinary humanity are not reconcilable. I trust that in tho
Budget which is now before the Council there is nothing to justify that un-
happy view.

‘“The particular form in which tho Hon'blo Mr. Gokhale has put his motion
to-day calls for only a very few words of explanation, which I shall try to make
as short ps possiblo. For the broad purposes of his argument the Hon'ble
gentleman groups together not only the Famine Grant but all the other moneys
which in any way whatsoever we divert from revenue for capital purposes or
transfer from revenue into our cash balances where they become in time avail-

vIiD
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ablo for such purposes. TFor the purposes of his argument this is quite justifi-
able, and it certalnly substantiates tEe claim for the enquiry which the Hon’ble
Finance Member undertook to conduct into the possibility of having greater
system in our sinking fund methods.

“What Mr. Gokhaleurges upon us, however, is the removal from our accounts
of the only itemn which is car-marked as boing utilised for the avoidance or reduc-
tion of debt. Now I wish to submit to the Council that this wonld be a mistake un-
less it is undertaken as part of & larger incasure for the definition of our dutics in
tho way of avoiding or reducing our unproductive debt. I must admit that, in
looking through the history of our Famine Grantand the constant misrepreson-
tations and misconceptions which surrounded it and the complexity of accounts
which it involves, one is often tempted to wish that it were possible to throw
the whole thing overboard, to close this complicated system and to deal with
famine debts and famine charges in tho same way as we deal with other debts
or charges. I am afraid, however, that any such propnsal would cause enormous
misconception both in India and in England, and I hardly think the ends to be
served would be worth the storm that would be aroused. That being so, is it
not wiser to keep the Famine Grant as a thing distinet by itself P Sanctioned
now by long exporience, it has been an integral part of our financinl system
for the last third of a century, and it is ear-marked lor plain and well-dofined’
purposes. We might, I think, keep our reforming zeal for the systematizing
of the other methods by which our unproductive debt is to be reduced.

*“ There is in the actual ﬂzg'ures, 8ir, another argument against interfering
even temporarily with the 75 lakhs which in good years wo put away from the
Famine Grant for the avoidance of debt. That argument is tRmt if you reduced
your Famine Grant by one-half, as this proposal implies, it would unfortunately
cease to be equal to the strain that is thrown upon it. We used to keep an
account of the uscs to which the Famine Grant was put. A few years n.ﬁo
that account was no longer made up as it used to be. 1In the discussion of the
Finanoial Btatement of last'year, s . faf as I remember, the Hon’ble Mover
of this .motion brought it up’itodate, and I think the results he arrived
at coincided very clossly, With those wwe have now come to. - He showed that if
the Famine Grant: had’ beeh funded’ from the year of its first ingeption in
1878 by the payment';of :aimillion sterling every year into the Fund, tho
balance now in hand, after paying for actual famine relief and for, tho cost
of protective works, would be about 4} million sterling. In reality it is consi-
derably less ; because the later deyelopments of famine policy tend -to throw
a larger share of famine charges on to the ordinary expenditure. For instance,
the famine &olic , “whicl was 'so succossfully worked by the Hon'ble Mr.
Oraddock in the Oentral Provioces last year, had the effect of transferring
-ox iture from famine works proper to an expansion of the programme of
ordinary works, and to that extent it threw upon the ordinary DBudget of the
province oxpenditure which ‘was really of a famine character. In the same’
way tho losses on famine loans and the losses on fakkavi which was given on
such a large soale in the United Provinces nover appear in our famine accounts
at all. So that in reality tho balance in our IPamine Grant would be consi-
derably short of 4} millions, and that would bo the whole of the amount in
these last 33 years; which we have transferrod from our Famino Fund or
Famine Grant, whatever you like to call it, to the reduction of debt. I1f you
take tho figures of the last ten years, tho result is still more striking. In tho
last ten years the Famine Grant would, by hyj:othesis, amount to 10 millions.
In theso ten ycars the ncotual expenditure on famine reliof bas been 7°1 millions
and on protective works 2'8 millions, or a total of 99 millions, or within a
decimal point of our total eredit. ~ If wo had not heen able to draw wpon our
75 lakhs, or, if the Hon'ble Moembor prefers to put it in this way, if we
had suspended it in the last ten years, our Pamino Grant accounts would have
shown an actual deficit. ' I submit that tho Famine Grant is an institution
which wo might well let alone. It is a healthy tree which we have nourished
with much carc and sacrifice, and I trust the Hon'ble Member will not ask
us to cat it down for somo new plantation. Possibly tho next generation
will be gratoful to sit under its Eha(‘c. ”
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Tho Hon'blo Mn. Goruarg: “[t is quite true, Sir, that neither the
Finance Department nor mysclf have anything new to suy on the subjeet,
It is also true that for the moment the Hon'ble Alember is unconvinced by
what Ihave said, just as I am unconvinced by him ; but I nm in hopes that,
if e is unconvinced this year, he will show himself more respomeive next
year or tho year after. 1 find some comfort in tho thought that a similar
cxperience has come to the Finance Department in other matters in  previous

yeors.

“Thero is one portion of the reply of the Hon’ble Mr. Meston to
which' I would like to refer, and that is the concluding portion. The
Hon'ble Member eays that if we took {he last 10 years, it would be found
that the actual YFamine Grant of a million a year was practically exhaust-
ed in famine relief and protective works, and that if my proposal had
been adopted 10 years ago nnd if the Famine Grant had not beon nvailable,
Government would bave lad to show a loss account in connection with
famines. Now, S8ir, this is really ignoring the whole spirit of the oreation of
tho Famine Grant. “When the Famine Grant was created move than 80 ycars
ago by Lord Lytton's Govornumont, there were no large, ordinary surpluses
accrning to the revenucs of the country to take into account. 8ir Joln
Struchey, the Finance Minister, who created the fund, took into account
all possibilities of the ordinary revenue, and came to the conclusion that
the Government could not provide out of that revenuo this imargin for
famine expenditure, and tl:.ere%orc the Government of that time imposed extra
taxation 1n order to have this margin, DBut now, when you have a large
margin in your ordinary accounts, I donot see what is the special object of
maintaining a separate account of this Famine Grant and then sayinﬁ that
fomine expenditure is met ont of this grant. My point is this: during
the past 10 or 12 yoars, which the Hon'ble Member has taken, you have
met the whole of your famine expenditure out of this Famine Grant,
and you have had besides 28 millions or somewhore thereabout as the
total of surpluses realized. If this Famine Grant had been abolished and the
annual revenue reduced by its amount, even then you would have had large
surpluses, the total being between 15 and 20 millions, instead of being between
20 and 25 millions, \%ell, Lord Lytton’s Government ncver had such sur-
pluses, and if they had thought that the ordinary revenues would provide such
surpluses, they would never have created this Insurance Grant. I, therefore,
venture fo think there is not much force in the conoluding portion of the
Hon'ble Member's reply.”

The resolution was put and rejected.

PROTECTIVE IRRIGATION.

The Hon'ble Mr. GokmaLE: “I beg to move the next resolution which
stands in my name. It is this:

“ That this Council recommends that the allotment of seventy-five lakhs of rupees under
Famine Relief and Insurance, which is proposed to be devoted to Reduction or Avoidance of
Debt, bo transferred to Protective Irrigation.”

“ I move this resolution on the ground that any expenditure on some
useful object is better in present circumnstances than this cternal reduction
of a small and vanishing debt. I would like to have thesc 76 lakhs, if possi-
ble, available for objeots like education, sanitation and nedical rolicf ; but
if that is not possible, I should prefer that the amount should be spent on
protective irrigation works. The Irrigation Commission’s Report shows that
there is plenty of room for protective irrigation in the country. They con-
template in 30 years' time o total expenditure on works, which they call
intermediate, and those which (hey call unproduotive, of about 28 orores.
There is thus plenty of room for expenditurc on protective works, and rather
than that this sum should go to'the reduction of dobt, I proposo that it should

be devoted to protective irrigation.”
o 3
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'Tho Fon'ble Bir Guy Frezriwwoon Wirson: “I do not propose to ansiver
tho Hon'ble Membor nt any longth. 'The propussl that the money should he
transferred from Famine Rolief and Insuranco to Protoctive Works is & perlectly
reasonable one from his stamdpoint, But I think one objection alono prevents
my entertaining his proposal, and it is this: wo have given the very large
addition of 18 lakhs to protootive works this year, and I think that this amount
ia prohobly as much as they ean profitably spend.  There is nothing so wasteful
us powing moncy iuto a service whon it will not be able to grapplo with it
satisfactorily for the timo being, and therefors T do not feel that I rn able to
accept the resolution of the Hon'ble Membor,”

‘The resolution was put and rejected.

ACCOUNT AND AUDIT.

The Hon'ble Mz. Susns Rao : “ My resolution®. relates to the second
entry under the head of General Administralion relating to Offices of Account
and Audit. Jun the current year's Budgol the amount put down against this
entry is Rs. 20,24,000 and the revised estimate is Its. 29,62,000, and the Budget
estimate for next year is Rs. 40,85,000. This is n large incroase, whichis ox-
plained in the Financial Statement, due to the amalgamation of the two c fices
of Account and Audit, i.e., the Civil Branch and the Public Works Bi.nch.
'The entire charges of the two branches will be shown hereafter under one head.
But I should like to enquire whether by the amalgamation of these two
branches a saving is not possible. I submit that a good sum of money might
bo saved by these two branches having been amalgamated. You have now a
Deputy Accountant General for the Civil Accounts and a Deputy Accouniant
Goneral for the Public Works Accounts; similarly you havo Assistant
Aoccountants General, Examiners, eto., in each branch. There is a duplication
of officers doing the same kind of work.. When they are all brought together
under one Department, I think it would be possible to have substantial
savings ectef by the amalgamation; That is one point which I wish to
raise in connection with this entry. T

¢ The second point I wish to raise is that the recent promotion which has
been given to Honorary Examiners in the Public Works Branch- they are now
iven the rank of Ohief Accountants—has resulted in an increaso in their pay.
?ormerly, they were drawing s monthly pay of Rs. 850 rising to Rs. 450.
Now they dvaw from Rs. 450 to Rs. 7380, in two grades. All being Chicf
Accountants, they do the work of officers. Already sve have about 70 officers
in that branch and nearly 12 Chief Acoountants have been added to the list
of officers, The question is whether the number of officers could not be

reduoed.

“Then there is a third point to which I should like to draw the attention
of the Oouncil. I have no doubt that the Hon'ble the Finanoe Member is
enforcing economny by employing Indians more largely in his Department.
I may say I have given some attention to the question of the public service.
Of all the Departments under the Government, this Department under the
Finance Minister, it appears to me, is most satisfactory. The conditions of
recruitment for Indians and Euvopeans here ave fair ; there is more comrade-
ship among the officers of this Department.than in any other Department under
Government. I sm awate that the Hon'ble the Finance Minister is trying to
enforce economy by a lnrﬁﬁr employment of Indians, and I shall be very
pleascd to be informed of the steps which the Hon’ble Member is taking in
that dircction. T may express my satisfaction all the same with thé way in
which this ment is kept up and the way in which Indians and Europeans
are Bl::te1'tain . These are tﬂa remarks which I wish to offer on this resolu-
tion.! "

* That this Conneil rerommonds to the Governor General in Covucil that the expenditare andor the head
of offices of Account and Audit bo redneed by two lakhs.
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The Hon'ble 81r Guy Frrrrwoon Wirsox: “I will take first tha point
about the cadre which the Hon'ble Member has raised becnuse it is n technical
point and it will not inferest the Council quite so much as it does bin and me
—ithe question of tho Public Works Accountant cadre. I nay say tlat the
Hon’ble Membor, with that courtesy which always charneterises him when he is
dealing with me and others, told me what his point was. It wasa very
technieal point of internal esonomy, and I asked tho Comptroller General to
furnish me with a Momorandum, thinking that the Hon'ble Member would
Emfer to have first hand information on the subject. ith your permission,

ir, and with tho permission of the Council I should like to read the Memoran-
dum of the Comptroller and Auditor General :

‘ One-third of the vacancies in the cadre of Publia Works Accounts officers used to he
filled by promotion of accountants. This proportion was cut down to ‘i}th a8 & maximum,
and as & qusd pro guo 13 ohief acoouutantships were oreated, a corrcsponding reduction Leing
mado in the number of acconntants.

“Chief aoccountants mre gazetted officers, and the meaning of the Flon’bla Mr. Subba
Rao may be that the number of officers hus been ineroased without any increassin the work
to be done by them. I would explain, howerer, in tho first placoe that bofore the creation of
these chief accountantships there was a system of giving the best mocountants honornry
gazetted rank, and as n matter of faot, of the 13 men selected for the new posts, 11 to my
knowledge already held gazetted rdnk. Thero was no renson therefore why they should not
bave been employed on gazetted officera” work even before the change, which from this point
of view may {m described as mainly one of nomenclature, and nothing was said in the orders
ereating the new cluss of appointments about o chango in tho charnoter of the work (to be
performed by the men appointed to them. Some such change it is true is likely to oceur
gradually as the result of the grmut of substantive instead of Eouomr.r zotted rank, But
this change would necessarily be sccompaunied by n redistribution of the duties of super-
vision between the %nzettad officers and the senior men in the subordinate ranks. If Mr,
Subbs Rao means that the gazetted staff have made wuso of the new appointments to
relieve themsolves at the expense of a subordinate establishment which with reduced numbers
is still called upon to perform tho same amount of work as before, I Lelieve the faot is

otherwise, The practice indeed has differed. A« a matter of foot, in making postinga we
ider the ber of senior accountants in an office and do not diseriminate between chicf

socountants and accountants of the first or second grade. .
¢If Mr. Subba Rao wishes, I shonld gladly ece him and endeavour to make the position

clear to him if the Finance Minister approves of my doing so.’

“I nced hardly say that I have not the.slightest objection to the Hon’ble
Member placing himself in communication with Mr. Gillan.

“I now take separately the point which my Hon'ble fricnd raieed in regard
to the economy which might be effected by centralising the work in the office
and avoiding duplication which has taken place in the past.

“I think that to a great extent I am in agreement with him, but I must
point out that the amalgamation has only just taken place,~—it is indeed barel
complete,—and that it is impossible to effect these icmr&'nrovementa which he indi-
cates and at the some time safeguard what I may call vested interests, at the
inception of an amalgamation, I am sure he would not wish wholesale
dismissals to occur. .

*“ Time is required and time we have not yet had.

“I think my Hon’ble friend has also made a point that work which was
previously done by an inferior, lcss paid, class is now being entrusted to
a superior and better paid class. In regard to that I may tell him quite
candidly that I think a good deal of the audit work in the past has not been
as efficiently ecarried out as is desirable, and I think it will perhaps be neces-
sary to use better material to produce better results, But I can assuve the
Hon’ble Member that his anxiety to run the Departinent as economically as is
consistent with good work is entirely shared by those responsible for it.

“ The question of the more extended use of indigenous agency in the public
service—I congratulate my Hon'ble friend on that particular egg being at last
hatched, and I am also very much ohliged to him for giving me an opportunit,
to state what is being doue in that respect in the Depariments which %
control—the question of the extended use of indigenous agency in the public
service was dealt with at some length in this Council on the 25th Jannary hoth
by the Hon'ble Mr. Gokhale and by mysell.
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“On that occasion I remavked that, although my personal sympathies in
regard to the larger employment of Indians in the public service of the Orown’
could not come under review in this Council, yet as 1'inanco Member it was
jormissible for me to say that, from the economic standpoint, it seemed to be

or consideration whether woe might not make greater use than at present of the
undoubted abilities of the educated Indian. :

“ Other Members of Government will no doubt reply in regard to their
own administrations, but I may now add to what ‘I eaid on the 25th Janu-
ary that the policy of the Department of which I have the honour to be the
head is in accord with my own feelings: ’

“ The policy of the Finance Department, a policy steadily pursued and
recently much developed, is a policy of increasing Indian recruitment.

“The Accounts Departmient is a large, important and growing . service.
In the Accounts Department wo have dono a great deal in the direction I have
indicated, and we are gradually working to a half and half division betwecn the
two races of the superior and gazetted service. .

‘“ An Accountant Generalship is a prize appointment, and Indian members
of the Accounts Departinent are equally eligible with Europeans. BSevoral
Indians have filled the position of Accountant General, cither .temporarily or
Eermanently, and at the présent moment an Indian, Mr. Wagle, is Accountant

eneral of the United Provinces. : .

“In the Civil Accounts Department or old Enrolled List as at present

constituted, tho proportions are as follows :— :

" - of the Indinps.
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“ The proportion in the List of the officers of the other Accounts Depart-
ments, which havé only ‘recently ‘come under me, is not so favourable ; but
special recruitment for;these' Departments, which have only ' just -become a
portion of the Finance Department, has now ceased as the result of the amal-
gamation with the old Enrolled List. The proportion of Indians to Europeans
will, therefore, as time goes on, become greater. . : -

“But it is in our Becretariat and Headquarters establishment that our
policy is especially noticeable.

“ The Deputy Comptroller General is an Indian officer of eminence on
whom the well-deserved honour of a O.1.E. was recently confexred, :

“The very important appointment of Comptroller of India Treasuries is
held by a Bengali.: - . % S A

'« Notwithistanding® the : excéllent ' European material ‘available, it was to
Mr. Dutta, an Indian, that the enquiry into the rise of prices was entrusted—
an enquiry of consummate interest and of the fivst importance.

“ Finally, in the Secretariaf, that holiest of the holies, I have quite recently
selected an Indian, a’'man of exceptional qualities, for the high post of
Assistant Secretary to Government., I mean I submitted his name to His
Excellency and it has been accepted. It is the first time, I think, that an
Indian has held such an appointment.

“This is a record on which we have rcason, I think, to congratulate our-
solves ; and I have only to add that, since I have been in India, in’ every
instance in which "'an Indian has heen sclectcd, the appointment has been
made, ofton at the instance of, and invariably with the cordial acquiescence of,
%e gfcmtnryl to Government in the Finance Departmont, the Hon'Lle

r. Meston, '
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The Hon'ble Mz, Sunns Itao :  “ After what has fallen from the Hon'ble
the Finnnco Minister, 1 beg to withdraw the resolution.”
The resolution was withdrawn,

REGISTRATION, GENERAL ADMINISTRATION, COURTS OF LAW,
JAILS, POLICE, MEDICAL.

The Hon’ble Mr. EarLE : * 8ir, I do not propose to take up much of the
time of the Council. Tho hudget hoads which I am ealled upon to introduce
ave Registration, Gonersl Administration, Cowrts of Law, Jails, Police, and
Medical. Inasmuch as a very lucid account of the figuros relating to these
heads is given in the Memorandum explaining the details of the estimates, I
do not propose to waste the time of the Council by making any detailed
remarks.

* The Council will observe that undor the head of Genoral Administration
--Imperinl—-{)]rm'ision has heen mado for a not oxpoenditure of Rs. 98 lakhs by
the Imperial Goverminent in connection with the visit to India of His Majesty
the King-Emperor and the Coronation Durbar at Dolhi, and for an outlny of
2 lakhs on account of the latter ceremony by tho Administrations of the North-
‘West Frontier Province and Baluchistan. Increascs are also observable in
connection with the formation of the now Education Department with a now
Member. The net cost of the new Department including the Member's pay is
Rs, 1,42,000. On the other hand, the cost of the enlarged Leogislative Couneil
has been less than was anticipated ; the budget for 19011-1912 showing Rs. 1-52
lakhs as against Rs. 2:01 lakhs budgeted for 1910-1911. Under the same head—
Provinoial—the Council will observe that provision is mnade for an expenditure
of Rs. 14-88 lakhs for provincial ca.mEl and provincial guests in connection
with the Coronation Ij)urbnr at Delhi. Provision has also been made for
ehm]-fm for the Executive Council in Bengal for a full yoar. These amount
to Rs, 2 lakhs. As against the outlay of -71 lakh on the removal of the
offices from Shillong to ]gnoca-. savings are oxpeoted on hill allowances and
contingent charges.

“Under the head of Law and Justice—Provincial—the Council will
observe that the payment of fees to lawyers in conneclion with the prosccution
of special crime accounts for increases in the revised budget for 1010-1911 of
1s. 7'81 lakhs in Bengal, and of something liko RRs. 1} lakhs in both Eastern
Bengal and Assam and Bombay. Happily large decreases -in} respoet of such
expenditure are anticipated in the year 1911-1912, namely, Rs, 5:17 lakhs
in Bengal and Rs. 1:11 lakhs in Bombay.

“Under the head of Police—Provincial—thero will bo o large increase of
ovor Rs. 4208 Inkhs in connection with the furtherance of reforms, and in
Enstern Bengal and Assam in particular Rs. 2:50 lakhs and Iis. 2°75 lakhs
will be spent on schemes for the strongthoning of the subordinato
police and the organization of the river police, respeclively, Loth of which avo
urgently required. I'he Council will obhserve that municipnlitios in Ajmer-
Merwara, Baluchistan and the North-West IFrontier Province and in the
Punjab are being relivved of all police charges with effect from 1011-1912.

“ Under the head of Medical—Provincial—the budget for 1911-1012
shows that special provision has been made in Bengal for the imnprovement of
the E‘ospects of Civil Assistant Surgeons and in the United Provinces and
Eastern Bongal ond Assam for tho improvement of tho prospeets of Bub-
Assistant Burgeons. In the United Provinees also a special "provision of ik
lakh has beon made for the Medical College, Lucknow, which will, if possible,
be opened in October 1911, Tt will be remembered that His Majesty tho
King-Emperor laid the foundation-stene of this college on the ocension of his
last visit {0 India. In Bengal provision has been made for a mew Chair of
Anatomy tobe held by an Indian. Ihave no further remarks to make in
regard to these heads.”
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LIBRARY FOR COUNCIL CHAMBER.

The Hon’ble Mr. Sacuonrpavanna Smvua: ¢ I riso, 8ir, to move the
resolution standing in my nmmne: *That this - Council recommends that »
Livary well equipped with official literature and -works hLearing on public
uffnirs should be ni-l‘achcd to the Council Chamber.’ I may first of all cxl)lain,
Sir, iu vicew of somo misapprchension on the part of the Maharaja Babadur of
Burdwan, that T do not necessarily mean by the Council Ohamber this very
room, but anywhere, in the Government Sccretaviat close to the Additional
Members' room. Now, Bir, I shall say a few words in support of this reso-
Iution. Since yesterday there has been in this Council what examinees in this
country call a “massacre of the innocents’, and of all the resolutions sub-
mitted to tho Council so far, not one has been ncce[)tod by the Government.

. I {rust that this resolution of mine, which is a vory simple and innocuous oue,

will find favour with my Hon’ble friend Mr. Earle. I put this resolution

" before this Oouncil on the strength of an item in the Financial Statement

that out of two lakhs and one thousand budgetted for-the expenses of the
Counncil in the current ycar, tho revised figures show that only one lakh and

* thirty-six thousand has been spent and that there is a saving this year of

P —

P

Rs. 65,000. This saving cannot be more usefully employed than in furnishing
us with a library well supplicd with offieial literature and works on public
affairs. Haud I been light-minded, I might have asked, for ivstance, that this
money might be spent on restoring to us the privilego of having the red-robed
chaprasis, a privilege which .was taken away from us last year by some
cheese-paringly economical officials. 1 beg to ‘assure tho Council that some
of us attach considerable value to the great privilege of being followed by a .
red-coated 'minion, especially with an open umbrella to protect us from the
sun. Or I might have gone further and asked for free lunches to be supplied

. to Membeérs of this Council, who now have to go outside for lunch. But being,
| as I flatter myself, gunite a serious-minded Member, I have asked for a thing .

-which vill be useful to all my: pqllelﬁde\s who may want to do their work pro-
L perly in this Oounoil. T an fortifie . b R
'even my estéeided friend the Malik Sahib’ has promised to give me his sup

in pressing my demand by.the fact ‘that

rt, -
and this in itself speaks ‘volumes in favour of my resolution. Speari]ng
seriously, 8ir, I think that all the non-official Members of this Council will bear
with me when I say that we have felt that we have been at a very considerable
disadvantage, in putting forward our case before our official collengnes, for
want of a library., I think:there is some library here called the Imperial
Records, but I do not know where itis and I do not think it is quite easy to
obtain acocess to the books-there., The official Members of this Council, apart
from the fact that they have great experience of the Departments under their
control, have this advantage over us that they are in possession of all the records,
papers and documents bearing on any particular question, and it is therefore
so easy for them to checkmate us. i therefore, plead for only a fair field and
no favour, when I ask that we should be given facilitics to an equal extent
with our official colleagues. I do-not wish to take up the time of the Oouncil
any more, and with these words I move the resolution.”

' The Hon’ble LIEUTENANT MALIK Unmar Havar KBAN : “8ir, I heartily
sapport my Hon'ble friend, becnuse a well equipped library is & good thing
and would be of use to all of us. And I hope that Eeefore anybody else gets
up to speak on the subjeet, Government will accept this resolution.”

The Hon’blo Mr: EaRrLE : “Sir, when I first saw this resolution, I thought
that it referred to the institution of a library attached to this Council Chamber.

- As regards that mattor, I am autborised to say that there is no rcom in Gov-
. ernment - House for. the purpose, The Government of India, however, have

under consideration the question of constructing a scparate Council Chamber
which would be worthy ‘of the Imperial Council. That proposal will, I hope,
be developed in the course of the year, and, if it comes to fruition, the Hon’ble
Member’s suggestion for having a well-equipped library will receive the fullest
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consideration, such as it certainly descrves, TFor the Presunt, tho Additional
Members have a room in the Becretariat; but the Ion'ble Mr. Sinha lias made
no reference to that room. Perhaps he thinks it entirely unworthy. Perhaps
it is so, but while we are making pl:lpnrations for the future library, to which
I have referred, we shall be very glad of suggoestions for improving the cxisting
library attached to the Members’ room. I think that what I have
eaid will meet the wishes of tho Hon’ble Member., We are quite willing
to improve the existing room, and we shall, as soon ns possible, provide a
really satisfaotory library attached to the new Council Chamber.”

The Hon'ble Mr. BAOHCHIDANANDA SINHA : Bir, in view of what has
fallen from Mr. Earle, I shall certainly withdraw my resolution and not press
it to a division. I should just like to say one word as to the charge brought
against me. I certainly think I was guilty of not thanking the Law Mewmber
for placing another room at our disposal. Last year we had a room,
8ir, in the third storey of tho garret in the Imperial buildings, and some of
us who have not a light figure had great difficulty in going up there., I am

ateful 1:40 the Law Member for having brought us down to his own level

year‘l B

The Hon'ble 81 Guy Freerwoop Wirson: *I did.”

The Hon’ble MR. SacoonIDaANANDA BIiNEA: “You did? I withdvaw my
expression of gratefulness to the Law Member and transfer it to the Xinance
Member, We have ﬁot a room, with a small collection of books, but it is
not a library such as the one for which I am pleading. I thank if that room
be improved in the meantime until we can have a ond suitable library,
it will suit our purpose equally well. I therefore withdraw my resolution.”

The resolution- was withdrawn. ’

POLIOCE (NORTH-WEST FRONTIER PROVINCE).

The Hon'ble ME. BACECHIDANANDA BiNEA : *“ Bir,inregard to the resolu-
tion* which stands in my name, I shall beg leave of you to withdraw it ; but I
shall state my reasons for withdrawingit. I frankly state that my object in
bringing this resolution was to draw pointed attention to the state of affairs in
the North-West Frontier Frovinco which, in my opinion, requires the vigilant
care of the Qovernment of India. The province no Council of its own in
which the matter can be brought forward. In view of the rules, I do not think
Ican give them such a satisfactory turm as to bring it under discussion in
Council to-day, and therefore I do not want to go against the rulings on that

int. I shall move the resolution as a general resolution hereafter and so
withdraw it.

The resolution was withdrawn.

TRRIGATION, LAND-REVENUE, ETOC.

The Hon'ble Mz, CarrLyrLE: “With regard to Irrigation all I want to say
is that Thave got from the Finance Department evory penny I asked for, and
I have asked for overy penny that I thought could possibly bo spent on the
work that has really been sanctioned.

*“8o far as nd-revenue, Provincinl Ratfos and Famino Relief are
concerned, I do not think I necd add anything to what appears in the second

of the Financial Statement.

“ As regards tho Forest-revenue, the high-water mark, so far as revenue
was concerned, was roached in 1905-19006, and sinco then thero was a fall
mainly due to the introduction of a change in the system of working forests in
Burma, departmental work heing very much cwrtailed. 8ince thon, however,
there are signs of Forest-revonue increasing ngain and a normal annual
inorease may soon bo expected. But I hope, however, that we are on the eve of
somothing more than a normal increase. Very promising experiments have
been made in connection with the proparation of wood pulp for the manufac-
ture of paper, and if these oxperiments are as successful as we have gome

® That this Council recommenés that the cxpenditure on Polive in the Nesth-West Frontier Provinee be redueed
by He, 10,000,
Vi E
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renron to expoct, the greatest step in advance will be 1nade in the history of the-
Yorest Department in this country since it first started.

“ As vogards Agrioulture, I will only say one .word, and that .is that I
would ask all Members of this Council to read at all events ‘tho - introducto:
portion of the Report on the Progress of Agriculturo in India for 1909-1810. - It
will show the very important and practical researches that are going on both at
Pusa and in the provinces.”” © = - .

SOTENTIFIO DEPARTMENTS.
The Hon'ble Mp. GorsaLE: “8ir, I beg to move that this Oouncil

recommends that the gogenditure on Beientific and other Minor Dopartments
be reduced by Rs. 50,

“ 8ir, this large head, of. Bclantlﬁc and Minor Departments contains a
number of smaller sub-heads, and while I movo this resolution in the general .
terma put down here, I may ptate pt the outset that as regards tho workof -
many of the sub-heads, I have nothing but appreciation and 1 have no questlon '
to raise. I want to draw attention to the growth of charges and certain other
circumstanoes connecteéd with two of the sub-hcads—the SBurvey of India and
the Geological Survey.”. J find, Bir, that the expenditure on the: Burvey of.:
India has been rising very -rapidly. It was. checked, when the finances :
encountered those difficulties wluch .resulted in a deficit ; but then they are’
going up again. I find, taking the for thelast 5 or 6 years, that the :
charges for the Survey. of India,'which were about 17'8 lakhs in 1905-1908, rose
in four years; ‘that is, in 1909-1810, to'28'6 lakhs, * It was an increaso of nearly :
11; lakhs or about 60 -per’ f ent..in four years. Then there was a fall; a fall
du.o, Ipelmvp. to the deficif and the brake put on by the Finance Dapnrtment.

' conss uence.i: - Bu “t!mt m ronly. temporary, and with easier finances'the
;e it the | 'ng'm 1 -has . reappeared. - The icharges, wwhich; &
. in 1909-1910 vwere"z 55 la. hs.“ 8 *fpuen during the ourrent -years f.o| 28-18. |
v llnkh.i, 1 8 5 the revised . edtir but in the next year’s budget prg-'
“yision hsf ' p:g.lor}L 86 Iakhs . This is 8, [highes; ﬁgn a.i"
the \ched at any time during’ the 1104 years:"
I want these cha.rgesbobo 'down, andthn.t is one of the: reasom why I

moved this raso!nhon.j 5 ti#”;};, o B B

- Then. a.bout the; Geologmal *Da artment. I-Iere alsa the chu.rgea ‘have
been growing. lThey{ : pld.lz' "for three years from 1905-1906 onwards “'-,,.IT

* and then there was'a fs ,/4nd Tiow there is a tendency for the. charges
to "rise:’ In .1905-1906; the~‘cha.rges swere 2% lakhs. In three years they rose,
that is, in 1908-1909, ‘to 8- 7 1akhb~an increase of over a lakh or 48 per cent. in 8 :
years. Then™ the ﬂnancia.l difficulties brought -about a foll and the fall waa :
satisfactory. It was from Rs. 8,64,000 to Rs.3,12,000. This year: the revised '
estimate is 8°17 lakhs, © All thl! shows that when there are financial difficulties, °
 this Department can reduoce itg charges. In next year's budget, - however; . the
figure again rises to 349 lakhs, shd no satisfactory explanation is forthcoming
about the neoesnty;of t]n 'mureaso. ¥ I thorefore move the reductmn ment:on
in the resolution. ; : 3 i .

“ Then, Sir, i ﬂnd that in’ the Survey of India thereare 57 pointmenta
with salaries between ‘Rs.500 a month and Rs. 3,000 o month, and there is'not
a gingle Indian among them. In the Geological Survey and Museum there are
-21 appointments with salaries.between Rs. 500 and Rs. 2,000 rupees & month, :
out of which only.two are held, by Indians. And I would like to ask the :
Member in charge of the tR;l;:'{u:::mnztt if he cannot, in "the course of next year,
in filling up any vacancies. that may arise, find room for some Indians, so-that, ;
.even if he is not; able to effeot a . saving in salanos, he might, save at - Iea.st i
someth.mg in exc}mngﬁ eompanmtmn allowance."” i

The Hon’ble :Mgz.. ManaE:: Sir, I should just like to make  a. fcw .
remarks and to-say, that I csnnot. approve of this resolution ; and as rega.rds
the Survey Depdrtinent I merely wish to  ray that it is genemll{ understood : i .

ublic—and I say so because I have received some private information about
it—-that, in consequence of tho reorganisation of the Department, the Govern:
ment is at present engaged in trying to so readjust matters as to remove all thé
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real grievances of the Department ; and, if that is the case, I do not seo how it
can bo done without a considerable improvement in the salaries. Tho Govern-
ment resolution that was published on the subject showed that the grievances
cf the Department had solid grounds, and it is in trying to remove these
glll'icvn;lt:ea that the charges must be raised. At least that is Eow I understand
the matter.

. % But as regards the other heads, the Geological Survey, the Inspector of
Mines, the Meteorological Burvey, and the Forest and Agricultural Institutes,
every one of these Departments is concerned in making investigations into
those matters on which the industrial development of the country: largely
depends, I think it is & proof of the great improvement of recont ycars that
the Government is now directing its attention to such questions and to such
problems with a view to give not only the Government itself but all the future
education in this country a practical turn.

“The mineral wealth of this country which is still undeveloped is supposod
to be enormous, and I do not sse how Government can {ap these resources
unless these small beginninqu are largely inoreased. So far therefore f1rom
hoping that there will be a reduction in these charges, I hope they will gradu-
ally increaso until the development of the resources of this country is complete,””

The Hon'ble M=. CanLYLE: ¢ As regards the Burvey Departmont I had
not the least idea that the Hon’ble Member had it in mind In moving his
rerolution. If he had given me notice I would have looked the matter up and
tried to give him more information than it is possible for me to give him. All
I can say is that the increase in the expendituro in the Survey Department is
mainly the result of the reconunendations of & Committee which, as must be
well known to the Hon'ble Member, was formed somie years ago. It recom-
mended a topographical survey of the whole of India in 25 years. In consequence
of the proposal to complete the re-survey of India in 26 years, it bas been
nms::]v to enlarge the Department and spend larger sums of money than
previously. There is nothing in the budget this year beyond carrying out the
scheme prepared by the Committee.

* As regards the Provincial Services a distinct step in advance has been
made in regard to the employment of Indians. It is mow laid down that
a certain proportion of Indians must be employed. In the higher service men
have mainly been recruited from the army, and that must continue to be the
cose. The re-organisation of tho Provincial Bervice proposed by the Committes
bas caused some dissatisfaction, and a Departmental Committee wns appointed
last year to report. This report has been prepared and will shortly be dealt with
by the Government of India.”

. The Hon'ble Mr. Ronmrrson : ‘I wish, Sir, to say one or two words
gbout the Qeological Survey which the Hon'ble Member has mentioned in
his remarks, Begora I do so I should like to express my concurrence with what
Mr. Ga.rlyle has said about not knowing beforehand something of the line that
the Hon'ble Member was going to take. I certainly should not have thought
that the Hon'ble Member was going to single out the Geological Burvey
for eriticism. I think he mcntioned the year 1903-08 as the first yenr for
the purpose of the comparison he has mado as to the growth of expenditure,
I may toll hiin that after that date the Geological Burvey was revised and
expanded, and it wanted revision and expansion at that time. Until quite
recently 8ir Thomas Holland was at the head of the Survey, and I certainly
think that under Sir Thomas ITolland’s supervision, and as the result of his
guidance, the Government have got good value for the money spent and which
they are spending on the Survey.

“With reference to the question of the employment of Indians, all T need
say is that that also was a matter which Sir Thomas Holland did not overlool ;
‘and if there are no more Indiavs employed than the two which thero aro at

resent, I fancy the explavation must be thal Bir Thomas HMolland was not
‘satisfied with the qualifications of the men who came forwavd. But I think the
Hon’ble Member may take it from me that, if suitable men had come forwan,
Sir Thomas Hollaud was not the man to st asido their claiins.”
Y1 EZ
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The Hon'ble Mr. Gormare: ¢Sir, I think much of what the Hon'ble
BIMr. Madge has said was beside the point, so far as the discussion raised by
mo is concerned. I specifically staied at the outset that I did not want to
refer to other D?artmcnts than the Survey of India and the  Geological
Survey ; in fact, 1 expressly stated I had nothing but appreciation for the work
of the other Departments and wanted to raisc no question about them. And
my point in connection with both these Dopartments was this. Ior some
roason or other, the charges went up tfo a certain year, and then, for a year
or two, in each. case, the charges went down, owing to finanoial SSUre
ovidently. But the charges'are going up again and there is no explanstion
forthcoming, I wanted to impress on the Council that if charges can be
kept down owing to financial difficulties, they are, capable of being kept down.
And as the financial difficulties are not yet over it is necessary that the charges
should not be allowed to go ip again.

* Asregards what the Hon'ble Mr. Robertson has said, that is only rarrying
the unsatistactory state of the matter one step further. If there are no suitable
Indians available owing!to the lack of facilities for proper training, the
Government have to gee to it .that such facilities are provided, and Indians
with the necessary qualifications are available; surely that is a duty resting
upon the Government. . Howevor, I do not want to press this resolution.”

The resolution was withdrawn.

. Lo {SALT, EXCISE, sto,

_ The'Hon'ble Mz, RqpERTHON = “ I rise, Sir, o introduce the heads of Sal,

Excise, Ouistoms, the Post Office, Telegraphs and Stationery, and Printing. I,

' tqpethit th§ Hon'ble Mr. Btewart-Wilson to;introduce the hesd '

$iy !E:gg*l@r'? ofiipster the hedd Tolegraphs, & | .
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fogar Jigmatks. iide by the |
- Bxoise) ;the' revised? drtangements, by ; which id{ two Proyinices this héad has '
bebbﬁl'qf%nﬁglq'?miﬁdﬂ%ﬁ%ti" othérd the pmﬁi‘ﬁ a.:l'!e has been

raised to three-fourths, make it unnecessary to disouss the’subject :in detail in
this Cogincil, 4 Under Customs woe are toncerned only with the exjenditure side,
The. éstimate for néxt year i§ more than a lakh in’excess of the revided estimuto
of the year now ourrent.:This is due to the necessity there:is of keeping our
eshhlishpieh{.sf]ip_ to.the demunds’of expanding trade; 'about half the increase; |
I may mention, 1n expenditure is due to a revision of the Custom-house estabs’

lishment, gt the ¢hriving port of Karachi. TEL |
- “Tast year, when dealing with the expenditure on Btétion'@r{an(l Printing,

I referred to-tertdin mcosures which were then being taken with a'view to the
-exercise of greater economy under this head. The result has been, as Hon'ble
Members ;will - observe,-a- satisfactory saving of nearly: four:lakhs of ru in
.the Stationery and Printing ohva'_.rges'updor ¢ Imperial’, and &' further retfif(;.fion
in expenditure : ig foreshadowed forthe coming year. ‘I 'should Perhaps like to
~refer veryzbriefly’to: two:matters in this connection. In May last a’ Committeo
.of Departmental :officers, - under : the presidency of the Controller of Printing
and Stationery, took up the question of reducing the number and variety of the
office forms in use in the Sccretariat Offices of the Government of India, and in
revising in the direction. of economy the qualities of the papers used in the offices,

. . Very 'substantial _’Ip_cf,i‘ldtiona "in'.cost were brought about as the result of
the OCommittee’s recommeéndations, and similar work was carried out in the
Post Office and in the Telegraph Department. I may add that these economies

* - were brought about without causing undue inconvenience in the Government
. offices. - It is triie'that’ive have had one or two complaints about the quality of
the articles; supplied.;: One. complaint came from the head of an .office in
Calcutta, .who sent us a specinien of a very useful article which finds a place on
‘every office’tablé. - It:is intended for drying ink. e asked us to examine this
particular specimon which he sent up, as he said he did not himself believe in
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its ink absorbent qualitics : blotting paper it could certainly bo enlled, if by
blotting was meant tho mnaking of blots. I am afraid, bowever, wo were un-
ablo to agrec with him, as tho blotting papér was of quito o fair quality.

“ Another ehange from which wo anticipate good results is the introduction
of o systam of allotments for Btationery expenditure which is about to be intro-
duced from the coming year in practically all tho provinces of Indin. The
responsibility for passing the demands of their snbondinate offices, which has
h:L{;Oerto rested upon the heads of Departments, both Imperial and Provineial,
has lacked that definite and financial check that in the last vesort is likely to be
the most effective ; and we are now trying a systom by which theso controlling
officers will have the distribution of a fixed sum—in most cases below the
average for some years past—among their own and their subordinate offices.
Out o% that fixed sum the expenditure on Btationery will have to be met."

The Hon'ble M=z. StEwanr-WiisoNn: “Bir, I beg to introduce tbe
consideration of the Post Office heads. For the ycar 1908-09 the Accounts
under there heads showed o defioit of £71,183 and for the year 1809-10 a
further deficit of £358. Thus, during the last two years taken together the
Department was shown as imposing a burden on the genernl revenues of the
country to the extent of about £71,5600 instead of mnaking its usual contribu-
tion to them. This deficit was partly the initial cost to India of the sweepin
reductions made in its postal rates, and ]Emrtly the result of abnormally ba
seasons. It is refreshing to bo able to say that for 1810-11, the first year since
the reduction took place during which the conditions of trade have been
normal, there will be a surplus of at least £50,000, and that for the coming
years we confidently hope for a surplns of substantially more than twice that
sum. With this bright, but not too sanguine, prospect before us, this Council
will, I hoge, agree that the reductions in poatn%a rates have been fully
justified and that they haye not been bought too dearly.”

TELEGRAPHS,

The Hon'ble Mr., DexesTEE: I beg to introduce the consideration of
heads LXIV Telegraphs and XVI Telegraphs, and to make a few explanatory
remarks. :

“The improvement in trade has led to 'an increase in the usé made of
talegraph wires, and though the message revenue we expect in 1911-12 has not
reached the figure which was put down for 1907-08, that is due to the decrease
in the State revenue which I mentioned last year. For the comin year we
have only estimated for -an increase of half a lakh in our Staie revenue.
Therefore, the increase in the revenue which we estimato is a real revenue.
1he accounts of the Department are not so simple ns they might appear at first
sight, because the Department undertakes a dual function. It carries on the
- telegraphic requirements of the conntry and in addition it supplies lines and
wires for railways and canals. Now the rates which we charge railways and
canals are caloulated to give us a profit, but the tariff for messages is not
calculated on the same basis,

“I think the Council will agree that the expenditure under Capital in
compliance with the demands of Railways and Conals cannot be questioned,
and it will be observed that our revenue from these heads has risen from about
81 lakls in 1907-08 to over 88} lakhs in 1910-11, and wo arc budgotting for o
further increase in 1911-12, This gives us an increase in wire angoline mileage
and it involves an incregse in the cost of maintaining these, i.e., in the revenue
expenditure; but those figures are included in the revenue which we get for
those particular lines.

“There has also been o considerable increase under Capital expenditure on
the lines from which we obtain message revenue. The greater portion of this
is due to tha cxpansion of the comhined office system. We lave opened 824
combined oflices between the ycars 1907-08 and 1910-11, including about 105
this year, and ‘his expansion will periodically involve the erection of extra
wires to carry the new traffic. '
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*“ The revenne expenditure in the Budget for 1911-12 is about 17 Iakhs
mote than it was in 1807-08. The first point to which I would like fo iunvite
attention is that before a useful comparison betwoen the figures can ho made
allowanco must be made for the nl}z:cation of goneral charges. The same
establishmont deals with both Capital and Revenue exponditure and it is
allocatod out hetween the tivo heads according to the amount whioh is spent nnder
Capital and Rovenuo. Therefore, if there happens to be a deorcase in Capital
expendituro, Revenue is debited to the corresponding and greator amount of the
eeneral charges, These in 1907-08 amounted to Rs. 3,438,000, and in tho present
year it comes up to about Rs. 72,000 inecreaso. While therc has been u steady
growth of Bovonue expenditure, still the way to see whether that has been
excossive or ‘not is to take the expenditure per unit. Taking the expenditure
on lines, the expenditure per milo of wire during the past three years has heen
Rs. 109, Bs. 105 and Rs. 1083 —a steady decrease, The lines, morcover,
are maintained in good order, as our interruption rccords show. Wec have
for our entire system 11 interruptions per 100 kilometres of wire, and the
nearcst approach to that of any administration is Russia with 1*7: the others
are much higher. '

“ With regard to Revenue expenditure in offices thero has also been a
natural expansion with the expansion of the combined office systein.

“Turning to my own Dopartment, the cost of handling a message, that is,
of signalling operations, is deolining. In 1905-00 it was *108 of a rupee, and
that fell to *102 of a rupee in 1907-08 ;.  then, owing to the re-orgunisation, it
rose to ‘116 of a rupee and last year it fell to *110 of a rupee. Then recruiting
has been stopped for practically two years, and that means that we have got
about 200 less men on the establ eus than we would otherwise have lad.
‘Ihat is a saving of about 2} lakhs, '

“ With these remarks I beg to introducc these heads.”

The Hon'ble Mz Mabam : *Bir, I have not asked leave to propose any
resolution on the subjdct. of the Post Office, partly becatise the Kevenue and
Expmaditure for the present year is practically stereotyped, and also because
some figures—''

Tae PrESiDENT: “The Hon’ble Member is suppoaéd to move o resolu-
tion. He is not in order.”

. The Hon'ble Mr. GoxgALe: “Irise to & point of order.. Is not the

rocedure to be this, that the Members who are in charge of these different

].[)Je' rtments should make their statements first, and the resolutions of which
notice has been given should be next moved "

Tus PRESIDENT: * Yes,”

RAILWAYS.

The Hon'ble Bir T. R. WYNNBE: *“8IR, I do not propose taking up the
tine of Council by discussing in minute details the figures given in the Financial
Staternent dealing with the construction and working of the railways of India
for 1008-10. The year is an extremely intcresting one from the Railway point
of view, inasmuch as it affords ample justification of the policy adopted during
the last five years of bringing the l]ines of India up to a better standard and
enlargi‘nvg their capacity—a policy which has boen much oriticised.

“ Without going into minuto detail I proposc therefore to deal only with
two important points brought out by the fizures, the second of which will
incidentally substantiate the soundness of the 'poﬁoy I bave just referred to.

“The first is that a considerable amount of the capital grant for 1909-10
has not been spent, and the second is that Railway Revenue has resumed its .
former position as.a very.valuable contributor to the Imperial Revonues.

** Now, there has been for somo years past a strong fecling that the amount
of money which was provided annually for culljitul expenditure on Railways in
India was insufficient, and it has been strongly urged that this amount should.
be increased.
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“'T'he report of the Mackay Commiltee vas the latest pronouncement on
this question, and it recommended {bat the pregraimne figures should be
annually not less than 18} crores.

“ It has not been found gossiblo owing to money market and othor consi-
derations to work up to this figure, and the capital provided for oxponditure on
Railways has been for the last four yoars s follows : —

1907-08 . . . . . . . N . 1,000 lakhe,
1005-00 . . . . . . . . . 1,600 ,,
1000-10 . . . . . . ' . . 1,600 ,,
1910-11 . . . . . . . . . 1,080 ,,

and for 1911-13 tho amount provided is 14} crores,

“ With such a strong demand that more capital ghould he provided annuall
for ex]gendituro on Indian Railways than has hithorto heen made available, thig
Council is, I think, entitled {o an explanation as to why it is that the sum
actually provided for 1910-11 has not been spent.

* The actual figure of lapse is 881 lakhs.

“ To explain this I must refer to the policy Railways have beon working tq
for the last five years, the main feature of this policy being the improvement of
their lines up to a standard both of rolling stock facilities and works &0 as to
enable them to deal with the development of trade which had expanded beyond
the capacity of the Railways to deal with in a satisfactory manner,

* This po]ignhas been steadily adhored to, and to carry it out a very large
proportion of capital funds available has beon dcvoted yearly to open line
works and rolling s .

‘“At the time this policy was adopted, there was no difficulty in deciding
what works were required, and in ordering rolling stock there was a big gap to
all up.
“ Consequently large sums were readily absorbed by open line works, and
the following was the actual expemditure under this head for the following

years :—

B
190607 . . . . 4+ +« & & . B802lakhbs,
190708 % . . o« . . . . . ll00 ,
190809 . . 4 . . e . . 1,280 ,,
1900-10 . .. 980 ,

but in 1910-11 the 'expenditure was only 868 lakhs as compared with a provi.
sion of 1,182 lakhs, a difference of 824 lakhs, and it is under this head that the
lnpse has mainly occurred, :

“In the remarks I made last year on open line expendituro, I said that I
thought this class of expenditure would tond to diminish appreciably at no
distant date, and that it would be possible to devote more money to the eqn-
struction of new lines in the future.

“ My prophecy seems to have come about sooner than I anticipated, .and I
think the large sums that have been spent during the last five years on open lines
have provided the additional stock and facilities most urgently required, and that
now the time has come when the immediate necessity for a work is not so obvious
and Boards of Direotors and Railway Administrations require more time to
oa.rf.'.fu.llirl weigh each proposal and be thoroufh]y wellconvinced of its necessity
before they will agree to sanction it and send it up to the Railway Board. The
mm'i;letion of works the necessity for which was obvious and could be put in
hand at once, and the purchase of rolling stock as far as money was available,
have, therefore, now steadied the heavy demand for open line exponditure whiclh
has existed during the pastfive years; and to this resson I atfribute the failure
to spend the grant available for 1910-11.

“ At the same time I wish to make it quite clear that Railway Adiministra-
tions have no intention of allowing Railways to fall behind in their transporting
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power end so reproduce tho position which necessitated so much being spent
on bringing them up to date, and amplo provision has been made for open lines
during 1911-12, .

*The logical deduotion fromn this new development is that more monoy can
he devoted in the future to tho coustruction of new lines. This movement has
already begun. Tor tho year 1010-11 only 60 .lakhs were provided for new
lines. For 1911-12 tho swm of 114 lakhs is provided.

“ Turning now to the other matter, viz., the resumption of Railway
Revonueas a very valuable contributor to the Imporial Revenue, it may be
interesting to refer to tho past history of this subjoet.

“ Up to the yoar 1900 Railways were a burden on tho Indian Exchequer,
inasmuoh as their net earnings were not sufficient to mect intercst and other
charges they were liable o Lear, Although as a purely Accounts matter of
direct Emﬁt ond loss they shewed o deficit as rogards the full interest payable
upon the capital raised, yet their cnormous collateral advantages towards the
improvement of land and other revenue must not be lost sight of, and there can

be no question that without the Railways India would not be in the position
sho stands to-day. '

**Bince 1800 Railway Revenue has steadily produced a surplus—

2
In the year 1899-00 it was . - . . . 77,000
w0001 , . . . . . . 825,000

190102 , . . . . . 847,000

1902-08  ,, . . . . . 280,000

190804 , . . . . . . 8602700

L100406  ,, . . . . 2,105,600

L 1908-08 % °, . . . . 2,007,900
21908070, . . . . 2,307,700
S1907:08°. , . . . . . ih 1,572,600
T1908-00 C ,, . . .. 4 w=1,242,000

1909-10 ,, . e « . .- 825,000

Cmwwen o, . 1,954,400
Estimated 1911-12 ”» . . . 1,840,800

“ These figures arevery striking.. They show a steady increase up to the year
1906-07, when . the maximum. of £2,300,000 was reached. In the following
year the surplus diminishes and one year & deficit reappears, the lowest figure
of surplus being in 1909-10, viz., £824,000.

“The Railway Board was formed in 1903, and for the first two years of its -
existence the surpluses were 2 millions and £%,300,000, the maximum reached.
1t was then realized how far behindhand Indian Railways were in being able to :
meet trade demands, and the reduction in surﬁlus during the following years .
was due to the general policy adopted by all Railways of improving their lines.
This accounts both for,the in surplus receipts and:for the inerease of °
working expenses.' I explained last year, and will again touch on the matter,
that working expenses have to bear a share of improvements and alterations
as well as renewals. A Railway may have to spend more on working oxpenses
without adding a'single man to its establishment and staff while at the same
timo practising every economy in operating expenses.

“The results of working for the year 1910-11 indicato that the rise
in working expenses mainly due to the improvements that had to be carried
out is now beginning ‘to bear fruit.

*“ Owing to the better traffic facilities provided, fo increase in rolling
stock and the generalimprovement made in their capacity, the Railways in India
have been ableto’ daa} in 1910-11 with tho largest traffic ever carried. As
compared with the year 1904-06, when a surplus of two millions was earned,
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Fross recoipts for the year 1009-10 have increased by 38 per cont., and T
1avo na hesitation in saying that this vosult could not have been achicved if
the Railways of Indin had beeu left in the same backward condition as they
were in the year 1904-05. '

“From the remarks I have been making I feol justified in drawing two
very important conclusions.

“ In the first place, T think we areon the ovo of n very considerable inevoase
in the mileage of new lines to ho constructed annually.

“ In the second plnoe, if rains aro propitions and crops good, I sce every
hope of Railways maintaining theiv present figuro of sm-‘plus eountributions to the
Imperial Revenuo and porhaps increasing it; but I wish to make it quite clear
that if rains fail or trade is dull, that tho ccst of working the lines cannot Lo
reduced in proportion to the reduction that will ensue of gross enrnings. Someo
reductions can he made, but not in proportion. It would take too long to prove
thiis statemont to Council ; but if any geutleman is sufliciently interested in
the matter I shall be very glad to explain it to him personally. This concludes
all I have to say.

“If thero are any other points on which any Momber may wish to ask any
question, I shall be glad to reply to him."”

SALT.

The Hon'ble Mz. GognaLe: *8ir, I beg to move that this Counoil
recommends that the expenditure under Salt be roduced by Rs. 50,000. Hero
again I have not got much to say. I find that the establishwent charges in
1907-08 were 45 lakhs. Then, evidently, under the difficulties of the Finance
Department, they dvo ){Ed to 10 lakhs in 1908-09. In 1809-10 they dropped
still further to 39'6 lakhs. But with an improvement in tho financial condition,
they are again rising and the ﬂgum for the curront yoar is 48-7 lakhs—I menn,
the revisod ostimates. Now, Sir, I do not understand why these charges
should be allowed to rise by about four lakhs in one year, and that is why I
propose this reduction.

“ Then I find that there are 30 officors in this Department in all India,
excluding Madras Presidency, on salaries mnginf from Rs. 500 to Rs. 8,000
o month, and only three of themm are Indinns. In Madras the same offiocrs
evidently perform duties in connexion with Salt, Abkari and Separate Revenue,
and I ﬁndp that, while there are 21 such officers in that Presidency, only one
of them is an Indian. My suggestion is the same as about other Departmoents,
and my financial reason, exchange compensation allowance.”

The Hon'ble M=r. RonerTsoN: *“I have very little to say about the
resolution which the Hon'ble Member has moved. I would point out that
. though tho entry in the hudget statemont refers to establishment charges, I
think, if he looks at the explanation which is appended to the statement, he
will find that it includes otJ]wr charges as well—working charges, contingent

chnrges, ete."

The Hon'ble MR. GorHALE: “ I have confined mrself solely to establish-
ment charges and I have left out all the other chargos.”

The Hon'ble Mr. Ropertson: * Although the charges are shown as
establishment charges, I think that, if the Hon'ble Member will read the note to
the Statement he will find that the establishment charges are & misnomer.
There are other important items included under the head, the figures for which
vary from year to year. As n matter of fact, I can practically meet tho Ion’hle
Mcmber's resolution straight away, because there is at present a proposal which
is under the consideration of Government to reduce tho establishment charges
in the Northern Indin 8alt Revenuc Department by something like Rs. 83,600,
and that is some distance towards meeting the half lakh reduction for which he
has moved. That matter is now under consideration and orders will be passed

in a very short time,
VI F
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“ With regard to the employment of Indians, I am alraid that I cannot
give the Hon'hle Member very much information, oxcept as regards the -
Northern Indin Salt Revenus Department, which is directly under the Govern-
ment of India. The superior oflicors in this Department are admittedly nearly
all Europeans or Eurasians, and for this therais a rcason. It has heen found
as & matter of fact that natives of India do not care for servico atthe salt
sources in Rajputana nnd clsewhere. 1f tho Ion'blo Member has doubts on
the subject, I should like to read to him a short oxtract from a veport which I
happen to have here. In 1897, Mr. Patterson, who was Commissioner of
Northern India Salt-revenue, wrote as follows :— '

* In my opinion the Department should continue to be mainly officered by Europeans,
The officers aro either stationed in places like Sambbar, Khewra and Pachbadra, in small
colonies composéd entirely of Salt-officers ; or they arein remote and isvlated posts on the
8alt Range or elsewhere. Or theg- ore for eight months in the year marching about in the
North-Western Provinces and Behar to supervise the sultpetre mauufacturo. As a rule, the
highly educated class of Native gentlemen is not well adapted for any of these places ; they
are not bappy in a small European. colony, and alife of solitude or of continuous touring
for eight months in thé year is still more distasteful to them.’

“ Only two years ago Bir’ Richard Dane—and I think that Members of this
Council who knew Bir Richard Dane will acknowledge that a more just and
sympathetio officer has never served in Indin—examined this question, and he

so recognised the difficulty of getting Indians of a dosirnble type to takoe
service in this Department. The matter was fully considered by Sir Richard
Done, but he was unable to.make further suggestions. I think I have said
enough to show that the matter has been sympathetically considered, but with
the results which I have mentioned.” -

The Hon'ble Me. GokuALR : ¢ T would like to make one or two observa-,
. tions qbput .the conclnding portion of; the Hon'ble Member’s remarks.: I cannot-
ossibly; accept his statement that Indidns cannot be found for this sort of work.
; fam quite sure'thaf if éfforts ate ;mads and reasonablo facilitics afforded -to:
Indians, Indians will bé found compétént and willing to undertake these dutics:
I do not think that j the opinions jof { individual officers should be accepted ‘as -
conclusive on a question of this kind.”’* '
The resolution was put and rejected.

OUSTOMS;

The Hon'ble MR.’ GorHALB: <Bir, Ibeg to move that this Council
recommends that the expenditure. under Customs be reduced by Rs. 50,000,
Here, too, I find a steady rise in the establishment charges. I have taken the
figures for the last six years. I find that in 1905-06, these charges stood  at’
278 lakhs,  They have risen to 86 lakhs in the current year, and for the next
budget year :provision:is made’for 872 lakhs. This means an inocrease of ;10.
lakhs in six years, or, in ‘other words, of 36 per cent., i.e., an increase of over’
six per cent.: per ‘year.:.The other day, in moving my resolution on the.
‘growth of public expenditure, I pointed out that it was necessary to keep the.
growth of charges within the limits. of the growth of revenue. Of course, if.
woe only take Customs-revenue, possibly we shall find a larger margin for
expenditure. But I submit that in all such cases the Government should take
into consideration’the growth of the total revenue only, and as that growth,
taking El)od and bad years alike, is not. more than one and half per cent., and
even taking good years alone, it is not more than two or two and a half per cent.,
this increase in charges of more than six per cont. per annum is open to
serious objéction. . I have - therefore thought it necessary to draw the attention:
of the Oouncil to the matter. y

“ Then, Sir, there-are 21 officers in this Department, with salaries ranging.
between Rs. 450 and Rs. 2,600 a month, of which only two are Indians, Cgllm'e_
are three probationers, but there is no Indian among them. I submit this ig’
very unsatisfactory.”
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Tho Hon'ble Mr. RoBERTSON: “I have gof very liftle to say about
the resolution which the Hon’ble Member has moved. When I introduced
this head in the last ycar's Budgpt debate L pointed out that the question of
overhauling the Customs establishments at the different ports had for some time
been receiving a good deal of attention. The inorease in the establishment
chprges in the past few Pylmm is ohiefly due to the oreation of a new Imperial
Customs Service which hns added considorably to tho cost of the Oustoms ad-
ministration. With the introduction of the new Imperinl Bervice, very consi-
derable overhauling of the whole of the subordinate establishments was found
to be necessary as I havo just mentioned. The strengthening of the Oustoms staff
at Karachi, for instance, is now in hand and will cost half o lakh of rupecs. The
riso in expenditure on these establishments is partly dua to the expansion of
our sea-borne trade and partly to the neccssity for paying the subordinate staff
more than they were paid before. They live in expensive places like Calcutta,
Bombay and Rangoon, and the cost of {wm in these places, as everybody
knows, has grown enormously This, and the fnot that o:m:mmn of trade
means. expansion of expenses, practically explains why cost of these
establishments has increased.

" “Then, with regard to the remarks of the Hon’ble Momber sbout the
admission of Indinns to the Imperial Customs Service,—he has mentioned that
only two officers on the list of the Imperial Customs Bervice are Indians,—all
I need say mofhr:.t among the last three admissions to that list it so happens
that there are two Indians. This is sufficient to show that the Govern-
ment of Indm have not lost sight of the point he mentions.”

. The Ho 'ble ‘Mz, GoxEALE: “Bir, I would like to make on.ly one
remark, and if iy this :,of coursatheoostofhvmgn%omgup a.n:lthé.rpm
b; ah B;:l pther ns for increasing these establishment pha

nust be!some relation between the growth of the
. b revenue, I mean, as I have alreadm totnl
revonub of the countey{ This increase of charges, ot any rate of

. annually, is much too high.”

.The resol uhun wad put and rejected.
POBT OFFICE.

The Hon’ble Mz, GoxHALE: “Bir, I beg to move that' this pou.nm]
recommends that the expenditure under Post Office should be reduced by’

. R4, 50,000, I find beré that, in 1907-1908, the establishment olm.rgeJ were

172 crores: In.1910-1911, that is, the current year, the charges in the fevised
estimates appenr ,at 1'98 crores, a rise of about 26 lakhs or ﬁft.een per. t. in
three years. This is the same story as in other Departments, o rise of

. cent. per annum; a much higher rise than the general finances of the &
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cah afford. I find on the other hand that the growth of Post Office lavenue

has becn less than this, but I think that has just beon explained by the Hon’ble!

Mr ‘Stew&rt-Wﬂson, and so I do not want to say nn%lnnr more n.bout it Then,

Bll‘,f‘]-. find'that there are 41 appointments in 'this rtment, Iwith | hlaries

]J 1 Rs. 500.and Rs. 8,500 o month. And of these, only four i. are at

F sen held b Indmm and, as in other Depnrtments they are only -Eon the
ow n%s o t.h.e ladder.” -

4 The Hon ble Mg. SrEwART-Wizson :  “ I take up the questmn of Lx n-'
diture first, The increase of expenditure in Post Olfice has been almost enh.mli

' dueto the'great inorease in our work done. 8inco the year 1805-068  our, wor
: has. mdreased by‘hbout 80 per cent., while the rato of increase in our expenditure
! hns nof even apfronmated to that ﬁﬂ'ure There hasalso been another’ ‘Teason, |

- a§ in Lhacasao

‘the Opstoms Depsrt.ment It has been necessary to !improve

the'pay of our men. ! For many years the Post Offico had a very unenviable i
name among the ‘Government services in this respect, and the pay: had become;
-much too Jow for the work expected from our men. I have noted some . ﬂgurcs

here which. I will read to tho Council. In 1905-06 tho pay of 264 sub-post- '

mastérs, 459 branch postmasters and 360 postmen were increased,’ all’ ‘of" ‘these

being practically natives of India. During the nextfour years, which ‘are tho

Vira
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latest years for which figures are available, wo were able to raise tho pay of
2,008 sub-postimasters, 2,674 branch postmasters and 9,228 postmen, practically
all natives of India, exclusive entirely of the munerous officinls whose pay
was raised owing to the abolition of the commission whichused to be pail on
tho salo of stamps. The result of this has been that wo are getting hetter work
from our men than wo did, that our men arc much moro satisfiod than they wero,
and that we ave nble to recruit a better class of men than formerly. I do not
think that the Hon'ble Mr. Gokhale will disagree with me that thesa ave
results that aro highly desirable, _

« As to the admission in larger numbers of Indians to the higher ranks in
the DCI)llrthnt, .the Tost Oflice, of all the Dcpartments of the Government
of Indis, is run almost exolusively by Indians. We all have, of course, had
cause to make complaintat soime time or other about tho Post Office ; but still
I think that the Council will readily admit that tho work done by tho Post
Office is on the whole good and that it is extreinely creditables to the agency by
which it is almost entirely run, that is to say, the natives of India. I take avery.
keen personal pride in being ‘head of a Department manned as the Post Offico
is, -
“ TWith roference to _the special complaint made by the Hon’ble
Mr. Gokhale that the number of Indiansin the highest-paid ranks is too small,
perhaps some figures will help to explain how this has come about. In 1891
we ]mﬂ 140 men in the higher administrative ranks, i.¢., from Superintendents
upwards to Postmasters-General. Out of these, including five Indian Oivilians,
we had 28 non-domiciled Europeans, being 20 per cent. of the. total; and 37
Indians, making 26 per cent. of tho total. On the 1st January - 1011, we had
214 men in the higher administrative ranks. Out of these we had, including 7
Indian Olvilians, only 24 hon-domiociled Europeans against 28 twenty years
before, being a percentage of pnly 11 against 20 ; while we had 109 Indians as
against 87 in 1891, being & pprcentage of 51 against 28. The Hon’ble Member
and I may both hqpejt;a?,, 8 the largely increased numbers of Indians reach
seniority in the Department fnd we have o largor number of jthem to select
from for the -higher l:;j;pointments, . more will be so appointed, and I for-
one shall always be gladto 'see that their claims are not -overlookéd in any
way.”’ ' D -" P

The Hon'ble M=, GogHALE: “I am very glad to hear what the Hon'ble

Mvr. Btewart-Wilson has said in roply to my obscrvations. His solicitude to
ive larger facilities -for thé employment of Indians in his Department is well
Enbwn and I entirely accopt all that he has said; and, to mark my sense of
the efforts he is making, and,of his very friondly statement, I would liko to

withdraw this resolution.”
. 'The resolution was withdrawn.

. TELEGRAPHS.

: The Hon’ble; Mr;; GoREALE: “Sir, I bai to move that this Council re-
commends that the expenditure under Telegraphs be reduced by Rs. 50,000.
Here I find that therg has been an increaso of 32 per cent, in five yenrs, which
means the'same story again; an annual growth of five to six per.cent. In
1903-06, the expenditure was 88 lakhs; for the current year, taking the revised
estimates, it is 116'8 lakhs—an increase of 28} lakhs, or of 32 per cent. in five
vears. The Hon'ble Membher, who introduced this head, explained that the
establishment - charges,  met out of ordinary revenue, bear a sort of inverse
woportion to the caEitg] outlay on telegraphs; that when the capital outlay is
arger, the establishment charges, met from cwrent revenue, afpcur smaller,
I must confess that I have not examined this matter from that standpoint. I
find, however, that tho revenue of this Department, since 1005-06, hasremained,
stationary; it was nearly ‘120 lakbs in 1005-06; it is 124 lakhs now. But
while the revenue has not advanced, the charges, as I lave pointed out, have
incrcased by 82 per cent. in'five years. Then, Sirythere are 86 appointments
in- this Department, vith salaries between Rs. 500 and Rs. 8,000 a month, and
of these only 8 are held by Indians. This, I think, is a mattor for legitimate
complaint.”
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The Hon’ble Mz. Ronertsox : I should like to suy nfow words about
what the Hon'ble Member has enid as reguds the oxpansion in the tole-
graph exponditure. Admittedly this expenditure is going up. We have, as
the Conncil are awaro, at very considerable cost had to raise the pay of the
whole of the subordinate staff of the Department and also to give a long-looked
for increasc in the emoluments of the superior officers. That has boen a vor
costly business, to the end of which I an afraid we hinve not yet come, although
wo are beginning to appronch ilnality, and in consequence the expendituve has
shown for the last two or three years a very considerablo increase.

“ With regard to the Hon'ble Mcember's remarks about revenue, I shonld
like to impress upon him onoe thing. In provious yeavs, that is, hefore 1909-
1910, the custom prevailed of xending under what was known as the ‘urgent’
class, Rs. 2 for 16 words, a great deal of the State traffic in Indin. About two
years ago very stringent orders weve isauod to stop this. It really meant that
tho wires were being taken up by State traffic to the detrimont of tho general

ublic. In tho first year in which these orders were issued, there was rn
immediate drop in message revenue under ‘Siate’ of something liko Rs. 7,00,000,
Ly telling oficers to use the post oflicc move frequently and also not to send
telegrams at the mﬁont rate and therchy bloek the pubiic traflic ; nnd wo have
good rcason to believe that the fall in this ‘State’ revenune so-called still
continues. That I may say accounts very largely for the decrease in the
revenue as shown in those returns.

“Then I may say just a word about what the Hon'ble Member has stated
about the officering of the Department. ‘Ihis was enquired into very fully
about two years ago, and after much deliberation the dvcision was come to that
in future three-eighths of the superior officers of the Department should belon
to what is known as the Provincial Bervice ; five-eightlis were to Le Imperin
and three-eighths Provincial. That decision was arvived at after full consider-
ation of the administrative requirements of the Dopartment, and it must bo

adhered to.
“Y may, however, mention for the information of the Hon'ble Member

that, if we goback to the year 1893, there was not & singlo Indian employed
in the superior establishment of the Telegraph Departnent. At the present
time there are 20 Indian officers.”

The Hon'ble Mr. GorpaLe : “I find, Sir, that even if we go back to the
time when urgent State messages were sent on o much larger soale than now,
even then, the growth of revenue did not keep paco with the growth of expen-
diture, Thus, in the year 1903-09, the revenue was 1 crore 81 lakhs, W ich
means an inorease of about 9 per cent. over the figure of 1005-06, or about 8 per
cent. per annum, as against a growth in charges of between 5 aud G per cent.

“ As regards the fact mentioned by the Hon'ble Mr, Robertson that 20

ears ago there was not a single Indian in this Department, whereas now they

I:ave just begun to introduce Indians, I would ask hiia to go a littlo faster.

. Out of 86 superior officers at presont, only 8 are Indians. I think the Hon’ble
Member will see the necessity of moving a little fastcr.”

The Hon’ble Me. RopeErTsON: ** Twenty, I think I said.”

The Hon’ble Mr. GokuaLe : “ But I am taking appointments only of
Rs. 500 and above ; there are only threa Indians among them.”

The Hon'ble Me. Ronrnrsoy : “Thesalaries below Rs. 500 aro those of the
latest recruits who comprise o considerable ]iro ortion of Indians. We do not
begin our officers on pay as high as Rs. 500. Indians who have been recentl
recruited must be taken in' on lower rates of pay ; as years go on they will
rise to the higher rates.”

The resolution was put and rejected.

RAILWAYS.

The Hon’ble Mr. GorraLe: “1 beg to move, Sir, that this Council
recommends {hat the working cxpenses of Railways be reduced by 80 lakhs of
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rupees, It may be in the recollection of Hon’ble Mcembers that last year I
had moved in this Council a similar resolution. I had thon suggested that the-
working expenses of railways should bo reduced by a orore of rupees. This
time I am morc modest and I ask for a reduction of only 50 lakhs. But, Bir,
before 1 say anything in support of this resolution, I would like to express my
satisfaction about one or two featuves of this yemr's railway finance. In the
course of my specch Ilnst ycar, I deomed it neccssary to protest against, in 1he
first instance, the tendency of the Railway administration constantly to exceed
the Budget Estimates, and T also pointed out that the working expensos had
been going up ral)idl_v since the creation of the Railway Board, and that, unless
tho rate of growth wus checked, the genernl revonues of India would again
bave to find money in order to keep our railways going, as they had to do
for more than b0 years. I aip glad to find, Bir, that in both these respects,
there has been an improvement ; that this year the Budget Estimatos have not
been exceeded, and that the wWorking mtmsm too bear & smaller proportion to
the gross earnings than was provided for in the Budget Estimaties introduced
last year. But, Bir, the proportion of working expenses is still much too high,
and I must take this opportunity to press for & further reduction. I went into
this question in some detail last yoar, and I pointed out how for 15 yenrs before
the creation of the Railway Board the proportion of the working expenses to
Eross earnings had ranged between 45 and 48—only one year showing a
igher percentage, a little over 49—and how ns soon as the Railway Board. was
orcated, the working expenses began to mount up. Tho Railway Board came
into existence in 1806, and straightway the prO]Eortiou in that ycar went up to
50 por cent. ; next year, d.e.,:in 1907-08, it went up to 567'5; in 1908-09, the
year of a heavy deficit, it went up to 82; in 1909-10, owing to a general com-
plaint, it came down to 558. | And in the revised estimates for the current year,
we see a further reduction to:54'6. Howovor, for the noxt yoar, provision is
again made for b4, per cent. of gross earnings as working expenses. Now,
Bir, I think that 50 per cent.|should be.an ample proportion for the working
expenses of railways. )For 18 years they were anh.nBed' with less than 50 per
cent. We may; takejiinto unt the fact that,prices have gone up; on the
other hand, there is _Mtr&'&fxfor fehewals and bottermenit, 51057 bave spont
a great deal of money daring the last three or four years. I fhink) thercforo,
that next year, or, if not next year, at' least during the succeelding year, the
Railway Administration'should try its best to cut down the working expensos to
50 per cent, of th? gross mph: . .

| R I B e

. “Then, 8ir,'T find, that in this'Department the exclusion of Indians from
high office is ctically ‘complete, and one way of reducing the working ex-
penses would be to employ, Indian agé'ngr on a larger scale. 8ir, my investigation
of this question has led me £0 one conclusion, and it is this. - The farther you
move from: the - Provincial: Governments, the smaller is the employmont of
Indians ; the Provincisl Governments, amenable to the pressure of public
opinion and’anxiousyto do what they can for the people entrusted to their.
charge, try to emplo *i_h’e Indian agenoy tosome oxtent. When we come to
the Departments under the Governinent of India, we find that the ‘Indians do
not fare so “well: # Tii Railwajirlk, ‘the Indians fare the worst ; and even among'
Railways, those h?_na'_'pn.’sed‘_ direcily by the State are better than S8tate Railways
under Oompanies! ‘management ; the position is absolutely hopeless. Taking
the Railways mannged by the State,—and T go down very low, I go down to’
Re, 200 a month, because otherwise we have hardly any Indians anywhero,—I
find that there are 820 officers with salaries ranging botween Is. 200 and
Rs. 8,000 a month., And among these only 47 are Indians; and even theso 47
Indians are confined to two or three Departments only. The Accounts Depart-
ment has ﬁot'll';,’them are 16 in the lower ranks of the Engincering Depart-
ment ; and thero Are 12 in the lower ranks of the Trafic Department. In all
other Departments there is hardly any Indian. There is one in the Code and
Signalling, there is one in the Medical, there is none in the Manngemnent, and
none anywhers:glse.'. This is,the position as regards State railways under:
the direct management of the Btate. When wo come to State railways
managed by Companies, the position is even worse. Here we have over 1,100
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appointments ranginf from Rs. 200 to Rs. 3,600, and among these the numbor
lm]d hy Indians is ouly 30. The number of pormnnont appointmounts on these
Railways betweon Rs. 500 and Rs. 3,600 is 774 ; out of them only 10 ave held
by Indians ; the number of tomporary appointments between the saime limils
is 80, out of which only 2 ave indiana. Descending to appointinents botween
Rs. 250 and Rs. 300, of which there are 290, we find ouly 18 hold by Indians.
ILore, then, 8ir, is plenty of room for the emaploymont of Indinns, and if
Indians are employed there will he a oonsiderabls raving and the working ox-
oenses of Railways will be reduced.  And there will bo no difficulty in bringing
down the proportion of working cxponses to gross carnings to about 50 per
cont., as I propose.”

The Hon'ble 81z T. R. WyNNE: * Bir, the Hon'ble Momber I take it does
not wish me to suswor his criticisms regarding the working expenses, The
remarks ho made were I take mercly mennt to ennblo him to introduoo his
proposals for the further employment of Indians on Railways. I would onl

oint out that the argumcents he has advanced to-day are precisoly those whioi
Bo advanced last year and to whioh I think I gave very conclusive answors,
and I refer him to the report of last yenr's debate. Now, when we come to the
question of largely employing Indinns on railways, we find vory differont
conditions to those oxisting in the other Departments. To begin with, railways
employ a very large number of Indinns already. The total number of people
employed on Railways in India, according to the roturns of 1809, ns published
in tho Railway Board’s Administration Report and which is the latest rcturn
available, is 515,702, of which 408,722 are Indians: 97 per cent. there-
fore of the employés on railways in India are Indians.” »

The Hon’ble BABU BEUPENDRANATH BASU: “Docs that include coolies
and porters 7

The Hon’hle 812 T. R. Wyn~NE: * Yes; it isalso includes station masters
and all emplofa:. These figures include both officers, subordinates and men, and
aken as a whole | do not think they support tho contention that Indians are
not freely employed on Indian Railways. I take it, however, that the Hon’ble
Mr. Gokhale wishes to distinguish [::tweel_l Indians employed in the superior
and subordinate grades. I think that is his point, and the remarks Rew
make will refer solely to State Railways, as on Companies’ Railways it is
a matter for them to denl with, as Government have not very much power in
that direction. My reply in regard to the Btate Railways is that Indians are
now appointed every year to the superior grades of the ¥ngincering, Traffic and
Accounts Departments of State Railways. The Accounts Department, I should
say, has recently been handed over to the Finance Department, and so the
Railway Board have nothing whatever to do with the appointment of Indians
to the Accounts Department. Now, in the Engincoering Branch, Indian
Engineers have been appointed to that Branch for a great many years, and
there is mno bar to their rising to the top of that Bramoh. At preseny for
instance, there is my friend, Rai Bahadur Laln Ram, who has acted as Chief
Engineer of the Eastern Bengal Btate Rsilway. He is now on leave, and
when 'he roturns he will again act as Chief Eungineer. As rogards the Traffic
Department, the recruitment is of n more recent growth ; but appointiments are
now being made every ycar, and the gentlemen who are now being appointar
will bave the whole fickl open to them in {he futnre. They are heino
appointed, as regards pay and pension, on exactly the smme basis as if they

were Europeans.
“With regord to the Locomotive Department, there basboon no  desire, as

far as I am aware, for any Indians to cnter that Dcpartment. It is a Depart-
ment where have got to go through an apprenticeship and work for five
years in an :E::lish workshop. After you have done that, you have to learn
about running work and the management of drivers — a difficult class to handle ;
and besides that you have to work vory hard at tho scientific paxt of the
profession. In fact, to qualify for the Locumotive Department, it may bo
nccessary to reside out 0? the country fora goued many years. In my opinion,
the present rate of recruitimont of Indians in the superior branches of Indisns
Railways is proceeding as rapidly as circumstances permit. Without intending
in any way todisparage the ability and character of the natives of India, I say
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deliberately that for the proper and safo working of its Railway system at the
prosent time you cannot with safoty reduce the present pereentage of Buropcan
slaff in the superior grades ; to make my meaning quite clear, I will say that
the special qualifications and carly training which may make any particular
Europenn u Railway olficer arg, such as might ronder him quite
unsuited to holdsmn appointment not on Railways which could be filled more
efficiently by an Indian. 1he safety of the public and the proper working of the
‘Indian Kailwoys rests largely on the maintenance of strict impartinl discipline,
and the wenlding together {Jy personal control of men of different classes
races, craeds and temperaments, hoth European and Indian. I sco grave
difficulties alicad if the class of officer which now secures the confidence of,
and can gat the best work from, a very largo staff of such & varied composition,
is to bo at-an early date largely replaced by a class which has not {‘et. shown
its fitness for the duties, though a few individuals of {hat class may have done
so. This is a matier which must be dealt with most cautiously, and certainly
1ot as a political question.

“ For their properand safe working, Railways should be kept freo from
politics, and thoy should be dealt with on strictly commoreinl lines This
policy has had to be adopted in Australin, and India should benefit by her
experience. :

* Indians are now being admitted to the superior staff of Railways, and, if
they eventually prove thuir;ﬁt.ness as a class for the work, Railways will feel
justified in inoreasing their;numbers. They are now being given a fair trial
in a now field of employment ; but for the prosent the safoty of the travelling

blic and the vast interests of commerce do not justify the Railways of
ndia yeadily cgreeing for political reasons to a large reduction in numbers
of a class of officer which proved its fitness for the very technical public
work entrusted to it, in favour of a class which, exceptin a few individual
instances, has yet to prove its capacity in the same field.

*The point for dzoin_io:i is simpla and clear.

“ Which do you contider the soundest polioy to adopt :in the intercsts of .
trade and the tmvnll.ipgu lio.of Indin which represents an enormpus number
of Indians? Do you'prefer'to retain 4 systom of recruitment of Railway officers’
which now secures efficient and safe working of the Railways of India while at the .
same time giving to Indians a fair chance of showing their fitness for Railway '
work, or do you prefer for jolitical reasons to force on Indian Railways the
employment of a large number of Indians, whose capacity - for Railway work .
has yet to he proved,'and so'run the serious risk of diminishing the efficiency
and reliability of the .i[{itilway gervice of India. *

. The Hon'ble AIr: GoxEALE: * 8ir, the Hon'ble 8ir T. R. Wynne began
saying that my object:in moving this resolution was probably not really to ask:
for a reduction in the working expenscs, but to raise this question about the em-

loyment of Tudians. ;‘{N ow, I beg leave to assure him that he is not correct there. :
¥ did want to urge him to reduco his working expenses this year as I urged him !
last year. Then he has told the Council that I have brought forward the same '
arguments this Year that I did Jast year, and to my arguments of last year he*
]{n%l given a ;:onc}usivg Yeply. "Well, Bir, the Hon'ble Member's reply of last,
year was not: conclusive to me ; but his revised ostimates, laid beforo us this year,
are conclusive. " He'said last year that the proportion of working cxpenses to

ross earnings, provided for in last yoar's Budgoet, was absolutely necessury. .
%Vc]l, wo had a discussion on that point. WWhether it was the result of that
discussion or of the pressure of.the Finance Department or some fresh light
comng to the Railway Administration, the tEroporticn:; hay gone down this yoar—
I am speaking of the'reviséd estimatos for the current year. And that, Bir, is,
s much more cotclusive and satisfactory answer to me what the Hon’ble
Member said last year. o

 Now, Bir, 'as régards the employmont of Indians, if I travel alittle beyond
mere finuncial considerations, - I shall only be following the Hon'ble Member’s*
example. And I hopo that, as he was al{ownd to make these observations, you
will allow me also to follow on thoso lines. I decline, 8ir, to accept—and I say
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that at onee and emphaticully—T decline (o aceept the general argument that
ho las ndvanced in this Council fo-day of the unfitness of Indians for Railway
work, If facilitics have not been given to thom to show thuir fitness, il they
have not been tricd, that, surely, is not their funlt.  If alter fifty years of Rai i-
ways in this country, you have only just begun Lo givea trial to Indians, that agnin
is not theiv Tuult. If thereis one Indiav, discharging the dutics of Chief Engincer,
that only shows that if you select tho richt type of Indians and givo
them a chance, they will do their work as satisfaclorily as anyonc else,
11 people clsewhere, il the Japanese for insiance, if ofhier people are manaving
their Railways, I do not sce why we should not be able to do so,  Aftor all wo
are not born with a double dose of original sin. 1 do not say that wo want
to dispenso  with European guidance, hut there is undoubledly room for a
much larger employment in tho higher ranks of Railway servico without
impniring cficiency in tho least.  8ir, the extveme position taken up by tho
Hon'ble Member, and the wholo spirit of tho statement rend out by him,
is enough to explain why we oceupy such a very wnsalisfactory pdsition in
Railway servico. Onc has only to compare Railway administration with
other administrations—one has ounly to contrast the spivit of the Ilon’ble
Mcember’s vemarks wilh, for instance, what fell from the Hon'ble Mr, Stewart-
Wilson's carlier in the dny to understand why it is that Tndiana fave so badly as
regards employment on Railways. Sir, I protest emphatieally against the
Hon'hle Member's remarks, and to mark my protest I will divide the Council
on this resolution.”

The Hon'ble S1r T. R. Wyx~e: “8ir, I wish fo explain ono vemark—."
The Hon'ble Me. Arr Inanm: “ Is the Hon'blo Member in order 7.

Tue PrEstoENT : “ I understand the Hon’blo Member wishes to make an
explanation.”

The Hon’ble St T. R. WESNE :—* Yes, the explanation is with referenco
to the Hon’ble Mr. Gokhale’s last remarks.”

Tee PresipexT : * Docs the Hon'ble Member wish to correel o rermark
made by the Hon'ble Mr. Gokhale ?**

The Hon’ble S8ir T. . WINNE : * No.”

THE PRESIDENT : *“ Then I amn afraid the IHon'ble Member cannot Dbo
heard.” )
The Council divided :—

: Ayes—10.

The Hon'ble Mr. Subba Rao; the Ilon'blo My, Gokhale; the Ion'ble
Mr. Mudholkar; the Hon'ble Pundit Madau Mohan Malaviya ; tho Iloun'ble
Nawab Abdul Majid; the Hon’ble Raja Sir Mubammad Ali Mubammad
Khan of Mahmudabad ; the ITon'ble Sir Bijay Chand Mahtab, Maharajadhiroja
Bahadur of Burdwan ; tho Hon'ble Babu Bhupendranath Basu; tho Ion'lle
Myr. Bachchidananda Sinha; and the Hon'ble Mr. Mazbarul Haque.

Nocs—43.

The Hon’ble Mr. Andrew ; the Hon'blo Mr. Quin ; the Hon'blo Mr. Birk-
myre; the Hon'ble Mr. Madge; the ITon'lle Mr. Gruham ; the ITon'ble My,
Monteath ; the Hon’ble Sir Sassoon David; the Hon'’ble Mr, Chitnavis; {he
Hon'ble Mr. Phillips; the ITon'blo Mr. Dadabhoy ; the Hon’ble Mr. Gates;
the Hon’blo Maung Bah Too; the Hon’blo Licutenant Malik Uwmar Hayat
Khan; the Hon’ble Bardar Partab Singh; the Hon'ble Licutenant-Colonel
Davies; the Hon’ble Mr. Slacke; the Hon'ble Mr. Stewart-Wilson ; the
Hon'ble Mr. Dempster; the Ilon'lle Sir  Vithaldas D.  ‘Thackersey ;
the Hon’ble 8ir T. R. Wynnec; the Hou'ble Mr. Kenrick ; the Ion’ble Ay,
Kesteven ; the Ton’blo AMr. Carlyle; the ITon’ble My, Butler ; 1he Hon'l.ly
Mr. Byed Ali Imam; the Mou'ble Mr. Clulk; the Won’hle Sir Guy
Fleotwood Wilson ; the 1lon'ble Major General Grover; the Hon'ble

viG
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Mr. Earle; tho Hon'ble Mr. Maclagon ; the Hon'ble Sir Lioncl Jacob ; the
Hon'ble Mr. Porter ; the Hon’ble Mr, Robertson ; the Hon’ble Mr. Brunyato;
the Hon'ble 8ir Henry McMahon ; tho Hon’ble Mr, LeMosurior 3 tho THon'ble
Mr. Holms; the Hon’ble Mr. Meston; tho Hon’ble Mr. Fremantle; the
Hon'ble Mr. Todhunter ; tho Hon'ble Burgeon Gonernl Lukis; the Hon’ble
Mr. Graves; and the Hon'ble Mr. Macpherson,

So the resolution was rejected.

EDUGATION.

Tae PrEsIDENT : “ I now call upon the Hon’ble Mr. Butler to introduce
the Budget heads relating to his Department.”

The Hon’ble M=z, Burier, in introducing the head of Education,
said :—* The important Budget heads which it falls to me to introduce are
Education and the sub-heads of Medioal which rofer to Sanitation. Ineed not
trouble the Council further than is necessary to give some account of the
grants that have boen made;to Local Governments and Administrations in
order to assist them to carry out urgent projects which are ready and only
waiting for funds, which can be completed in a short timo, and which do not
involve future expenditure beyond tl?e means of provincial revenues. Under
the head Education the grants will of necessity be devoted to buildings and
cquipment. The distribution by class of educational project is as follows :—

£
Tochnical and industrial institutions . . . . . 105,400
Primary training institotions and primary schools . . 121,200
Becondary training institutions and secondary schools . . 78,100
Colleges . . i . . . . . . 84,000
Hostels in oolleges and secondary schools . . . . 157,000
Girls’ sohools . e . . . . . . 16,700
European schools , . . ' . . . . 48,800

Toray . . 601,200

“ The 5mnta for technioal education and hostels will, I anticipate, meet
with general acclamation. Not less welcome will be the grants for ‘secondary
schools and trainin wgegqs ; for the want of proper accommodation and equip-
ment, especially sclentific equipment, is by general consent 6ne of ‘the great
defects of our present systom. It may occur to some Hon’ble Mombers  that
even larger grants mt:ﬁl.lt have been made for primary education. But
experienco has shown that too large sudden ﬁmnts for primary school buildings
lead in the absenca of carefully worked out plans to waste, and to the opening
of schools which have qyentu@]l -to be closed for want of funds to: maintain
them. Mokeofer, ;the "potver of i local sbodies to orect buildings within a given
time is limited by {he 'sife of their establishments. It is intended to mature
schemes in consultation:with Local Governments for a definite programme
of advance in primary education. Meanwhile tho grants:made wﬁfa meeot
the more pressing and declared needs. Tho oxtensive poverty of European
schools in the matter of buildings and equipment have been brought promin-
ently to notica of Iate by Bir Robert Laidlaw and his Committee. I fcel sure
that I am voicing the thoughts of all who are interestod in education in India,
no -matter ' what" their: oroed, :in wishing success to the efforts of Sir Robert
Laidlaw and his Committeo to :raise .funds' by public subscription for the
improvement of the schools in which they aro interested.

“The detailed schemes to which the grants will be ap{»ropriated will be
found in Provincial _buﬂﬁfga.' Among the larger grants of Imperial interest
I may mention 3 lakhs: for ‘tho' ongincering laboratory at the College of .
Solénce at Poons, 13 lakha for Tnistitutes of Science in the Bombay Presidency,
6 lakhs for hostals in Cftlcutm, 8 lakhs for tho Iresidency Collego, Calculta,
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3} lakhs for the modificd scheme of the technological institute at Oawnpore
(subject to the :gwglrova.l by the Becrotary of 8tate of tho schcme), 2 lakhs
for the Aligarh Oollege, 2 lokks for the Rangoon Collego.

“ Under tho head Sanitation the grants will be allotted to urgent schemes
of drainage and water-works in towns. Hero again the detailed grants will be
found in the Provincial budgets. But one item is of wide and far-reachin
importance. A sum of five lakhs has been set asido (it is part of the ten la

ant for the Punjab) as an endowment for roscarch in connection with the

tral Instituto at uli. It is hoped to utilise this sum to great advantage

in the malaria campaign and, as funds become available, to inaugurate similar

campaigns against other prevalent diseases. Is it too much to hope that this

furant may become by the liberality of tho wealthy in India the nucleus of a
nd for an extensive campaign of scientific vescarch in Indian diseases p

I trust that I have said enough to assure the Council that the grants will
be devoted to really pressing needs. They have been made after consultation
with Local Governments and after anxious dnd careful consideration from
every point of view by the Government of India."

The OCouncil adjourned to Thursday, the 9th March 1911.
. J. M. MACPHERSON,
Sevretary to the Government of India,

Legislative Depariment.
OCarouTTa ; }

The 22nd March 1911.
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